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INTRODUCTION 

I, the Chairperson of the Committee on Estimates, having been authorized by the 
Committee to submit the Report on their behalf, do present this Fourteenth Report on 
the subject "Review of Funds Allocation and Utilization under MPLAD Fund Sc.heme." 

2. Members of Parliament Local Area Development-Scheme (MPLADS) is a fully 
funded scheme of Government of India w~ere funds are released in the form of Grants 
in aid directly to the District Authorities. Under the scheme, Members of Parliament 
recommend works of developmental nature to cater to the needs . 9f the society. The 
scheme is governed ·by a set of Guidelines, which have been comprehensively revised 
from time to 'time. The overall improvement in the implementation of MPLAD Scheme is 
attributed to the synergy attained by the cooperation of different stakeholders and 
operational experience gained over the years, community participation and monitoring. 

3. The Committee on Estimates (2020-21) selected the subject "Review of Funds 
Allocation and Utilization under MPLAD Fund Scheme" for in-depth examination and 
report to the House. The Committee on Estimates (2021-22) contird with the 
examination of the subject. . · { 

4. In this repprt, the Committee have dealt with various issues like delayed 
submission of fund ·related documents and consequent delay in release of fund, 
completion of abandoned projects, suspension of MPLAD scheme, centage charge by 
PSUs, irregular third party physical evaluation, need for the audit of administrative 
expenses, maintenance of facilitation centres etc. Also as per the Cabinet decision, the 
MPLAD Scheme was non-operational for Financial Year 2020-21 and 2021-22 due to ' .. 
COVID-19 Pandemic though later it was restored for part of Financial Year 2021-22. 
The Committee have analyzed these issues/points in detail and have made 
Observations/Recommendations in the report. 

5. The Committee held two sittings on 19. 11.2020 and 05.01.2021, to take oral 
evidence of the 'representatives of the Ministry ·of Statistics and Programme 
Implementation. The Committee considered and adopted the draft Report on the subject 
at their sitting held on 31.03.2022. 

6. The Committee wish to place on record their sincere thanks to the 
representatives of ·ttie Ministry of Statistics and Programme Implementation, who 
appeared before them and placed their considered views on the subject and furnished 
the information required in connection with the examination of the subject. 

7. For faci lity of reference and convenience, the Observations/Recommendations of 
the Committee have been printed in bold in Part-II of the Report. 

NEW DELHI; 
:S,1 March , 2022 

I 

[ O Chait ra, 1944 (Saka) 

. .. .. 

(v) 

GIRISH BHALCHANDRA BAPAT 
CHAIRPERSON 

COMMITTEE ON ESTIMATES 

. ' .. . . 



. . 
PART-I 

CHAPTER-I 

INTRODUCTION 

Members of Parliament Local Area Development Scheme (MPLADS) is· a scheme 

launched by Government of India on 23rd December, 1993 for Development works and 

creation of durable community assets. It is a c .entral Sector Scheme fully fundea by the 

Gov·ernment of lnd!a under which fun.ds are released in the form· of Grants-in-aid directly to 

the District Authorities. The objective of the scheme is to enable Members of Parliament 

(MPs) to recommend works of developmental nature with emphasis on the creation of durable 

community . assets based · on the locally felt needs; to be taken up in their 

Constitue.ncies/ellgible areas. Right frpm the · inception of the Scheme, duraple assets of 
national priorities with respect to drinking water, primary education, public health, sanitation 

and roads, etc. are bein.g creat~d. In a way, the Scheme is founded. on the participation ?f 
citizens in . identifying the gaps needed to provide assets which can further be the aspirations 

and developmental requirements of the community. Sue~ requirements are expressed 

through the public representatives and form the basis of the Scheme. 

Implementation of the Scheme is governed by the Guidelines on MPLAOS which were 

first issued ln February 1994 and have been updated from time to time. The Guidelines \.. 

issued covered the concept, implementation and monjtorlng of the Scheme. The 

latest C?uidelines on MPLADS issued in June 2016 include instructions for in_1plementation of · 

the schemes announced by the Hon'ble Prime Minister such as Swachh Bharat Abhiyan, 

Accessible lnd!a Campaign (Sugamya Bharat Ab~iyan), conservation of water through ra!n 

water harvesting, Sansad Aadarsh Gram Yojana anc;i so on. An amendment in Au·gust, 2017 
further incorporated. a condition that furnishing of Provisiona~ Utilisation Certificate by· the 
District Authority of at least 80% of the first installment of the previous Financial Year is a pre-

requisite for release of first installment of the current Financial Year. 

1.2 Since its inception, the scheme of MPLAD was under the .control ·of the Ministry of 

Rural Development but fro'!' October 1994 onwards, it is l;>eing administered by Ministry of 

Statistics and Programme Implementation (MoSPI). .MoSPI, as the nodal Ministry, is . . . . 
responsible for policy formulation, release of funds and monitoring the implementation of the 

Scheme. A. Department in each State/Union Territory (UT) is des~gnated as the Nodal 
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Department with the overall responsibility of supervision, monit9r!ng and co-ordination of 

N!PLADS implementation with the Districts and other line Departr.nents. The funds are . 
. . 'i 

releas~d to the District Authorities, who are then responsiQle for the :jmplementation of the 

Scheme. · · 

Salient features of the Scheme: 

1.3 Annual Report 2019-20 of the Mi~istry .of Statistics and Programme Implementation 

(MoSPI) outlines the salient features of the scher:ne as:-

. I. MP LADS is a Central Sector Scheme fully funded by the Government of ·India under 
which funds are released in the form of Grants-In-aid directly to the District Auth.orities. 

. . 
II. Works,· developmental In nature,· based on locally felt needs and always available for 

the use of the public at 'large, are eligible under the &cheme. Preference is given to 
works relating to national priorities, such as provision of drinking water, public health, 
education, sanitation, roads, etc. 

iii. The funds released under the Scheme are non-lapsable, i.e. the entitlement of funds 
not released in a particular year is carried forward to the subsequent years, subject to 
·eligibility. 

iv. The role of the Members of Parliament is limited only upto recommendation of works. 
Thereafter, it is . the responsibility of the District Authority to sanction, execute and 
complete the works recommended by Members of Parliament within the stipulated time 
period. · 

v. The District Authority is empowered to examine the eligibility 9f works, sanction funds 
and select the Implementing Agencies, supervise the. overall execution, and monitor 
the scheme at the ground level. The District Authorities get the works executed through 
the Un.e Departments, Local Implementing Agencies· or other Governmen~ Agencies, 
as well as through reputed Non- Government Organizations. 

vi. The elected ~ok Sabha Members can recommend works in their respective 
constituencies. 

vii. The Members of the Rajya Sabha can recommend.works anywhere in the State from 
which they are elected. Nominated Members of the Lok Sabha and Rajya Sabha can 
·recommend works for implementation,_ anywhere in the cour:itry. · 

viii. There is no cost limit for works to be executed for the Government. However, for the 
works meant for trust/society, there is a ceiling of ~50 lakh for the lifetime of each 
Trust/Society. An . MP can recommend funds only upto ~100 lakh in all in a financial 
year, from MPLADS funds for works to Trusts/Societies. 

ix. MPLADS works can be implemented in areas affected by natural calamities like floods, . 
cyclone, hailstorm, avalanche, cloudburst, pest attack, landslides, tornado, earthquake, 
drought, tsunami, fire and biological. chemical, radiological hazards, etc. MPs from the 
non-affected areas of the State/UT can also recommend permissible works upto a 
maximum of ~25 lakh per annum in the affect~d area(s) in that State/UT. 
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. . . 

x. In the event of "Calamity of severe nature" (as decided and decl~red by the 
Government of India) in any part of the country, an ·MP can recommend works up to·a 
maximum of ~1 crore for the affected district. The funds in this.regard gets released by 
the nodal District Autho.rity of the MP concerned to the District Authority of the affected· 
.district to execute permissible works. 

··-·· . . 
xi. In order to accord special attention to th~ development .of areas inhabited by 

Scheduled Castes (SCs) and Scheduled Tribes (STs), 15% of MPLADS funds are to be 
utilized for areas Inhabited by SC population and 7.5% of funds for.areas inhabited by 
ST population. The following provisions have also been made for the tribal population:-

. a. In case, there is no sufficient trib.al population- in the constituency of the Members of 
Parlia.ment In Lok Sabha, they are permitted to recommend upto 7.5% of their annual 
entitl~m~nt earmarked for creation of community assets for the Schedule~ Tribe areas, 
in areas where such population is available outside their constituencies but within their 
state of election. The creation of community assets can be recommended only in the 
notified Coom.rliy ~(CD) Blocks with more than 50% tribal population and 
primarily for the ben.efit of the tribal people. 

b. In order to encourage ·Trusts/Societies to work for the betterment of the tribal peop.le . 
and to provldE'.l a fillip to the developmental activities In the tribal areas, the prescribed. 
celling of ~50 lakh stipulated for recommendJng public utlllty building assets for 
Trusts/Societies in Para 3.41 of the Guidelines, ha·s been increased by 50%, i.e. the 
limit is ~75 lakh instead of ~50 lakh, under the following conditions :-

The additional fund of '25 lakh would be permitted only for undertaking community 
utility building works primarily for the benefit of tribal people exclusively ii:t the notified 
tribal CD Blocks with more than 50% tribal population. 

• The works undertaken and the beneficiary Trust/Society should otherwise satisfy all 
other conditions of the MPLADS. Guidelines. 

xi. . If an elected Member of Parliament finds the need, to contribute ·MP LADS funds , to a 
place outside that State/UT or outside the censtituency within the State or both, the MP 
c.an recommend eligible works, under these Guidelines upto a maximun:i of ~25 lakh In 

· a financial year. Such a gesture on the paij of an MP will promote national unity, 
harmony, and fraternity among the people, at the grass root level. . · 

xii. All recommended eligible works should be sanctioned within 75 days from the ·date of · 
·receipt of the recommendation, after completing all formalities. The District Authority · 
shall, however, inform MPs,.regarding rejection, if any, within 45 days from the date of 
receipt of recommendations, with reasons thereof. 

xiii. All recommendations received in the office of the District Authority till ~e last day of the 
term of the MP are to be executed, provided these are eligible and :within the 
entitlement of MPLADS funds of the MP. 

xiv. The District Authority shall identify the lm.plementing Agency through which the 
parti9ular work recommended by an MP is to be executed. 

. . 
xv. The time frame for completion of works should be stipulated to the implementing 

agency and sh9uld not normally exceed one year. 
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xvi. 

xv.ii. 

xviii. 

Works once recommended by MPs, and sanctioned by District Authorities, can be 
cancelled, if so desired by the MP, only if execution of work has not commenced and 
the cancellation does not lead to any contractual and financifll liability/cost to the 
Government. · 

MPLAD Scheme can be converged with Central and State Government Schemes 
provided such works are eligible under MPLADS. Funds from local bodies can also be 
pooled for MPLADS works. MPLADS funds can also be recommended towards State 
Government share by MPs in a c ·entrally Sponsored Scheme being implemented in 
their constituencies, provided the works· under th.e Centrally Sponsored Scheme are 
permissible under MPLAQS. However, MPLADS funds cannot be, used to substitute 
the public and community contribution in any Central/State Governrnent 
Programme/Scheme, which includes· a component of such contribution. For instance 
MPLADS funds can also be converged with·MGNREGA Scheme of Ministry of Rurai 
Development with the objective of creating more clurable assets. MPs may recommend 
under MPLADS, works from out of the shelf of MGNREGA projects approved by the 
Zila panchayat for the year when recommendation is being made·, and should have 
been · sanctioned by the District Programme Coordinator which constitutes the 
approved Annual Work Plan· under MGNREGA of the district. 

Community infrastructure and public utility ·building works . are permissible for a 
registered TrusV Society, provided: . 

a. The Trust/Society is engaged in social serv'ice/welfare activity and has been in 
existence for a~ least 3 years,. · 

b. It is well established, public spirited, non-profit making entity,. enjoying a good 
reputation in the area. 

c. It should undertake to operate and maintain the assets created under MPLADS. 

d. · Not more th~n ~50 lakh can be spent for one or more works of a particular 
society during the lifetime of such TrusUSociety. 

e. · The recommending MP or any of his family members (MP's spouse, parents, 
brothers, sisters,· children, grand-children and their spouses and their in-laws), 
should not be President or Chairman or Member of the Ma.nagement Committee 
or Trustee, of the Trust/Society. · 

Roles and Responsibilities 

1.4 Under the Scheme, Members of· Parliament recommend works of developmental 

nature in their constituency/areas for creations of durable community assets; b~sed on the 

locally felt needs. The areas iqentifled as priority for recommended works Include health and 

family welfar.e, education, electricity, drinking water facility, irrigation facilities, nori-

conventional energy sources. Under the scheme, the five .stakeholders are namely, viz. 

Members of Parliament, Ministry of Statistics & Programme Implementation (MoSPI), State 
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Nodal Department, District Authority (~C/DM) and the implementing agei:icy: Each 

stakeholder is entrusted with a set of responsibilities where the MPs are the · prime 

contrib_1:.1tors on whose recommendation the work. initiates. The nodal Ministry, M.oSPI, is· 

an~ther stakeholder who is endowed with the role of. release of funds along. with proper 

monitoring, account keeping & evaluation ot developmental works thereof. Once the works . . . 
are recommended by MPs, the State No~al Department (third stakeholder) ha~ its role to play 

where ~hey coordinate & monitor the recommende.d works along with taking action on the 

complaints ·receh(ed. The District Authority (fourth stakeholder) i~ entrusted with the role of 

issue of administrative/financial sanction together ~ith maintenance of various records/work 

registers etc. They also maintain accounts & provide Facilitation Centres to the Members of 

Parliament. It is the prime responsibility of the . District Authority to· undertake action with 
. . 

regard to submission of Monthly Progress Reports (MPR), Utilization Certificates & also look . . . 
into the aspect concerning Audit Reports. The final execution of the works· under the scneme 

rests on the Implementing Ager.icy(fifth stakeholder) who executes the works so sanctioned 

under the scheme: 

5 . .. 
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. CHAPTER-II 

PROJECT ALLOCATION, RELEASE AND UTILIZATION.(2014-2021) 

During the first financial year of the Scheme in 1993-94, an amount of ~5 Lakh was .. 
allotted to each MP which was increased to ~1 Crore per annum per MP from 1994-95 

onwards. This was further stepped up .to ~2 Crore in 1998-99 and pre.sently it stands 

enhanced to ~5 Crore from the financial year 2011-12 onwards. 

Entitlement 
Year (in ~ crore) 

1~93-94 0.05 
1994-95 to 1997-98 1.00 
1998-99 to 2010-11 2.00 
2011-12 onwards 5.00 

2:2 When asked about the methodology/<?riteria being adopted for revision of budget 

allocation under MPLAD Scheme, the Min\stry made the following submission: 

"This. is as per the decision of the Government in consultation w1th the M/o 
Finance. The subject matter of annual entitlement under MP LADS has previously' 
been examined in detail in consultation wit~ D/o Expenditure, M/o Finance.ft· 

.. 
2.3 · Details of allocation, release and utiliza'tion of f1:1nds under MP LAD Scheme for the last 

seven Financial Years as furnished by the Ministry is as under: 

Financial 
Year 

12014-15 
2015-16 

2016-17 

2017-18 

;2018-19 

TABLE 

Budget GOI Releases Expenditure 
Allocation 

3950.00 3350.00 
3950.00 3502.QE) 

3950.00 3499.50 

3950.00 3504.00 

39'50.00 3~49.50 

6 

2634.94 
3628.01 

3903.12 

4076.29• 

·- 5016.52. 

.. .. 

~in Crore 

% of GOI % o1 
Releases· · Expenditure 
over Budge~ over Budge1 
Allocation Al iocation 

84.81 66.71 
88.66 91.85 

88.59 98.81 

88.71 103.2C 

99.99 127.00 

· . 



2019-20 3950.00 3640.00 2491.45 92.15 63.07 
12020-21 3950.00 Nil# 1011.08@ N.A. N.A 

*Expenditure may be greater than release in the corresponding 'period. This is 
not Incongruous as funds are non-lapsable and unspent funds as well as the 
interest accruing at the district level are utilized in. ~he subsequent years. 

POSITION OF MPLADS in 2020-21 & 2021-22: The . Union Cabinet In its 
meeting held on 5th April decided not to o.perate MPLADS for FY 2020-21 and FY 
2021-22, and as such there shall be no release of MPLADS installments during 
these two years including the unreleased installments on or before 
31.03.2020. Annual budgetary outlay for MPLAD.S for FY 2020-21 had also 
been placed at the disposal of D/o Expenditure, M/o Finance for managing the 
health and economic impacts of COVID-19." · 

@ The expenditure of fl:Jnds is an ongoing exercise. It is expected to 
progressively increase with passage of time. Expenditure in the ongoing FY 
2020-21 is being incurred from the unspent balances available with the District 
Authorities. 

RELEASE OF MPLADS FUNDS 
2.4 The entitlement of MPLADS fund of an MP for a particular year .is determined as under: 

Period in the financial Entitlement 
year as MP 

Less than 3 months 
.. 

Nil. 

Up to 9 months 50% of the annual allocatl~n 

More than 9 months 100% of the annual allocation 

Release of Annual Entitlement 

2.5. The Ministry has submitted the following guidelines which are to be adhered to. in 

respect of release of funds under MPLAD Scheme: 

The annual entitlement of ~5 Crore is released.in two equal Instalments of ~2.5 Crore 

each, by Government of India directly to the District Authority of the Nodal District of the 

Member of Parliament concerned. 

(a) First Instalment: At the time of the constitution of Lok Sabha and election of a 

Rajya· Sabha Member, the first installment of ~2.5 crore is ·released to the Nodal 

District Authority without any documents. 
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·in the remaining years, the first installment is releas·ed in the beginning of the financial 

year subject to the following conditions: -

i. the second installment of the previous year was released for the MP concerned; 

ii. subject to furnishing of the provisional Utilization Certificate of previous year covering 
at least 80% of the expenditure of tlie first installment of the previous year; and 

iii. the unspent balance of fund of the MP concerned is less than ~03 Crcire: . 

(b) Second Installment: The second installment of the MPLADS funds of a financial 

year is released subject to the fulfillment of the following eligibility criteria: -. ... . 

i. the unsanctioned balance amount available in the account of the District 
Authority after taking into account the cost of all the work sanctioned is less than 
~1 Crorej · 

ii.. the unspent balance of fund of the MP concerned ·is less than ~2.5 Cro~e; and 

iii. Utilization Certificate of the previous financial year and Audit Certificate for the 
funds released for MP concerned in the year prior to previous year have been. 
furnished by the District Authority in format prescribed iQ the Guidelines 
respectively. 

The above stipulations are calculated from .the .Monthly progress Report for each 

sitting and former MP term-wise separately. The Monthly Progress Report in the prescribed 

format along with a c9py of bank account statement/passbook is to be furnished by the 

District Auth.ority. The unspent balance of fund is verified from the PFMS 'statement or ~ank 

account statement of Hon'ble MP I Ex-MP. 

Non-lapsable nature of funds 

2.6 l?u'.ing the course of examination, . the Ministry informed that funds released to the 

District Authority by the Government of India are non-lapsable. Further, the Ministry clarified 

the issue of funds under the scheme as under: 

"Funds left in the district can be carried forward for utilization in the subsequent 
years. However, the total releases in any year Is governed by the overall budget 
allocation for MPLAD Scheme to MoSPI. Thus, though the Rs.5 crore gets 
notionally accumulated each year for an Hon'ble MP, anyamount not spent by 
this Ministry goes back to Consolidated Fund of India at the end of the Financial 
Year and does not remain with·MoSPI." 

8 .. .. 
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Utilization Certificate . . 
2.7 As mentioned In the above para 2.4 (b}lli, one of the criteria for release of second 

installment of a financial year is subject to submission of Utilization Certificate of the previous 

financial year. In this 'connection, the Committee sought to know whether the guideline of 

fur'nishing provisi~nal Utilization Certificate of p~evious year covering at least 80% expenditure 

of the first installment of the previous year for the release of first lnstaJlment In the beginning . . . 
of the financial year could be reconsidered, as furnishing 80% utilization in a gap o( one· year 

is a huge task. The Committee also. inquired about the details of steps la ken by the Ministry to 

address the issue of sluggish process of verification, approval and ot~er formali.ties· at the 

level of Nodal District Authorities in respect of projects and consequent delaY. in submission of 

Utilization C1?rtificate. In this regard, the Ministry submitted as under: . \ 
"Furnishing of Provisional Utiiization Certificate by the District Authority 'of at least 
80% of the first Installment of the previous FY is a pre-requisite for release of first 
installment · .of the current FY. This condition has been incorporated in the 
MPLADS Guidelines vide an amendment in Aug, 2017 only after consultation 
with Mio Finance and upon the findings of Third Party Physical Monitoring of 
MPLADS . . Presently, there is no proposal. in the Ministry for revising 80% limit." 

Funds released under MPLADS are releas.ed .as grants-in-aid for creation of capital 

·assets (Assistance to District Rural Development Agencies/ Local Bodies). 

· The Budgetary outlay for detailed Demand for Grants in r/o °MPLAD Scheme is as 

under: 

2553 MP Local Area Development Scheme (Major Head) 

00.101 Assistance to District Rural Development Agencies/ Local Bodies (~inqr Head) 

01 Grant As'Sistance 

01.00.31-Grant-in-aid General, 

01.00.35-Grant-in-aid for cr.eation .of capital assets 
l!l view of this, furnishing. of Utilization Certificates by the District Authorities is 

nece'ssitated to fulfil Rule 240 of General Financial Rules, 2017. 

2.8 Responding to a specific query as to whether the respective District Authorities issue 

Utilization Certificate as and when the MP recommends/sanctions a project/work or at the 

point when allotted fund is utilized for that particular project/work, MoSPI stated as under: 

"Para 5.3 of the MP LADS Guidelines, inter alia, clearly stipulates as follows, ·on 
the completion of a work, the Implementing A,gency shall quickly finalize the 
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·accounts f~r that work and shall furnish a work completion report and utilization 
certificate and _return the un-utilized balance (savings) and interest amount within 
30 days to the District Authority concerned." \ 

From above, it is clear that individual work-wise Utilization/completion Certificates 
are received by the District Authorities from the implementing agencl~s at the 
field level, which are then complied and consolidated at the level of the 
respective District. Ministry receives consolidated Utlllzatlon Certificates frQm the 
District Auttiorities against installments previously released to the District 
Authorities." 

2.9 On being asked to exp!ain the necessity of Utilization Certificate and whether it is 

feasible for the Ministry to dispense with the Utilization Certificate without making 

amendments in the guidelines prescribed under MPLAD Fund Scheme, the Ministry 

submitted as under: 

'.'Rule 230(7) of General Financial Rules, 2017 inter alia states as follows, "When 
r~curring Grants-in-aid are sanctioned to the same Institution or Organization for 
the same purpose, the unspent balance of the previous Grant should be taken 
into account in sanctioning the subsequent Grant. For this purpose, the 
Programme Division of Ministries/Department shall take help of PFMS Portal to 
know the bank balance of the. recipient~ before making each release. The 
instructions of Department of Expenditure regarding the use of PFM·s Portal for 
Central Sector Schemes issued from time to time shall be strictly followed by all 
Ministries/ Departments. The prinCiples of 'just in time release', should be 
applied for releases in respect of all payments to the extent possible." 

Further, Rule 238(2) of General Financial Rules, '2017 intera.lia stipulates as follows: 

"111 respect. of recurring Grants, Ministry or Department concerned should release 
any amount sanctioned for the subsequent financ\al year only after Utilization 
Certificate in respect of Grants of preceding financial year is submitted. Release 
·of Grants-in-aid in excess of seventy-five per cent of the total amount sanctioned 
for the subsequent financial year shall be done only after utilization certificate 
and the annual audited statement relating to Grants-in-aid released in the 
preceding year are submitted to the satisfaction of· the Ministry/Department 
concerned. Reports submitted by the Internal Audit parties of the Ministry or 
Department and Inspection Reports received from Indian Audit and Accounts 
Department and the performance reports if any received for the third and fourth 
quarter in_ the year should also be looked into while sanctioning further Grants:. 

Thus, from above, submission of Utilization-.Certificate has been 'necessitated oflly . . 
upon instructions/directions of M/o Finance from time to time. · 

2.10 When asked to furnish the details of steps being taken to streamline the issue of 

delayed ·sub.mission of requisite fund-related documents like Utilization Certificate, Provisional 
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Utilization Certificate and Audit Certificates by District Authorities, MoSPI in its written reply 

stated as under: 

".Ministry has time and again taken up the matter of 'sub-optimal u~ilization of 
MP LADS funds with the State/UT Nodal Departments during the ·Annual Review 

·Meeting o·n MP LADS, the latest being 22nd All India Revi~w ·Meeting with 
~tate/UT Nodal Departments on 17th January, 2020. 

). 
All the States/ UTs were directed to take up the cases rigorously where utilization 
is not up to the mark to improve the utilization of funds. The ·states/UTs have 
been directed to ensure that funds released in a year are utilized in the sam~ 
year so that delay in release of funds could be minimized and instances 'of 
parking I idling of funds in the bank accounts as unspent balance could be 
reduced. 

. . 
District Authorities have also been directed to speed· up utilization (by following 
due processes) and diligently follow the time line for sanction as prescribed in 
Para 3.12 and 3.13 et MPLADS Guidelines. 

The integrated MPLADS portal .has facilities for 9nline submission of Audit 
Certificates, Utilization Certificates, ProvisiOnal Utilization Certificates and 
Monthly Progress Reports. District Authorities have been advised to make utmost 
utilization of these services/facil ities on the MP LADS portal. · · 

The Nodal Departments of the St.ate/UT Governments are also impressed upon 
by the Ministry to put in place an institutional mechanism to regularly review the 
progress of implementation and utilization of funds under MPLAD Scheme, if not 
done so far. They are time and again requested to convene meetings under th~ 
Chairmanship of Chief Secretary/ Administrator of the State/UT with the District 
Authorities and MPs at least once in a year an~ send th~ Minutes of such 
Meetings to the Ministry. 

' . 
Officers of the Ministry are deputed to visit various States/districts to review the 
implementation of the Scheme which contributes positively to speed up the pace 
of execution of works." 

Ministry also stated that the issues of delayed submission of fund-rela~ed documents 

are pur.~ued with the District Authority. The District Authorities discharge their duties and · 
responsibilities under the superintendence of concerned State/UT Government. 

2.11 during the course of examination, the Committee sought to ~now from the Ministry 

about the details of non-coordination, if any, between District Nodal Officers and Officers of 

Central Government leading to improper utilization of funds. In reply to this the f0inistry 

submitted as under: 

.. 
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~The problem of sub-optimal utilizati9n of MPLAos'funds may not be ~ttributed to 
lack of coordination between the District Authorities and the Ministry. MPLADS is 
governed by the· set of guidelines (June 2016) and Ministry follo\VS the same. 

Ministry has time and again takefl up the matter of sub-optimal utilization of 
MPLADS funds with the State/UT Nodal Departments during the Annual Review 
Meeting on MPLADS, the latest being 22nd All India Review Meeting with 
State/UT Nodal Departments on 17th January, 2020. 

All the States/ UTs were directed to take up the cases rigorously where utilization 
is not up to the mark to improve the. utilization of funds. The States/UTs have 

· . . been directed to ensure that funds released in a year are utilized in the same 
year so that delay in release of funds could be minimized. and . instances of 
parking I idling of funds in the bank accounts as unspent balance could be 
reduced. 

District Authorities have also been directed to speed up utilization (by following 
due processes) and diligently follow the time line for sanction as prescribed in 
Para 3.12 and 3.13 of MPLADS Guidelines. 

The Noda.I Departments of the State/~T Governments are also impressed upon 
by the Ministry to put in place an institutional mechanism to regularly review the 
progress of implementation and utilization of funds under MPLAD Scheme, if not 
done so far. They are time and again requested to convene meeting·s und.er the 
Chairmanship of Chief Secretary/ Administrator of the State/UT with the District 
Authorities and MPs at least once in a ye~r and send the. Minutes of such 
Meetings to the Ministry. ,, 

Officers of the Ministry are deputed to visit various States/districts to review the 
implementation of the Scheme which contributes positively to speecl up the pace 
of execution of works. 

Release of funds under MPLADS is subject to submission of these fund-related 
doc.uments and them being found in order upon subsequent"scrutiriy along with 
fulfilment of criteria of unspent and unsanctioned balance. 

For the purpose of making ·release of MP LADS funds; · Ministry receives 
· consolidated Utilization Certificates from the District Authorities against 

instalments previously released to·the District Authorities. Individual Work-wise 
Utilization/completion Certificates. are· received by the District Authorit!es from the 
implementing agencies at the field level as M.PLADS is implemented at the field 
level within the aegis of Scheme architecture. The Utilization Certificates have to 
be duly counter signed by the District Authority. Ministry. lays specific emphasis 
on the· opening and qlosing figures, amount of interest. accruing and details of 
checks exercised by the District Authority while furnishing the Utilization 
Certificate. · · 

The Monthly Progress Reports are dynamic in nature which keep changing 
progressively with corresponding release/expenditur~ and contain cumulative 
details on physical and financial progress of works such as number of works 
·recommended, sanctioned, ongoing, information on unspent and unsanctioned 
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balances, amount received on distribution . from predecessor MP, . interest 
accruing, number of inspections tlone by the District Authority etc. Every fresh 
MPR received through the portal of the Ministry is duly scrutiniz;ed and compared 
by the Mi~istry with the previous MPR submitted by the District Authority and 
discrepancies, if any, are taken up with the ' District Authorities for 
taking appropriate action and submit rectified MPRs along with ·clarification. ~rn 
the discre~ancies so observed. A dediGated team of Officials is entrusted with 
·this task: All the clauses of Audit Certificate are minutely scrutinized and even 
minor . discrepancies in . the wordings/figures are tal<en up with the District 
Authorities who are then required to take up the discrepancies with the Auditing 
firm and re-submit rectified Audit Certificate' along with the . clause-wise action 
taken report." 

Suspension of MP LADS Fund/Non-Release of Fund 

2.12 The Union_Cabin.e~ in its meeti~g held on 611)April 2020, has decided _not to operate 

MPLA~S for FY 2020-21 and FY 2021-22, and as such there shall be no release of MP.LADS 

Installments during these two years including the unreleased installments on or before . . 
31.03.2020. Annual budgetary outlay for MPLADS for FY 2020-21 has also been placed at 

the disposal of D/o Expenditure, M/o Finance for managing the health and economic impacts 

of COVID-19. However, the Committee observed that instal~ments for the financia l year 2019-

20 were also not released for most of the MPs and when asked to specify reas0ns ·fo·r the 

same, the Ministry submitted as un_der: 

"Release of funds under MPLADS is subject to fulfilment of fund-related criteria 
as mentioned in the guidelines and submission of fund-related documents 'and 
those documents being found in order upon scrutiny along with fulfilment of 
criteria of unspent and unsanctioned balance., Delayed submission of ~equisite 
fund-related documents like Utilization Certificates, Provisional Utilization 
Certificates and Audit Certificates, by the District Authorities, has a cascading 
effect on release of pending instalments. The instalments of years prior to 2020-
21 have not been released in respect of certain Members of Parliament because 
of delayed submission of the fund-related qocuments and subsequently due to 
the decision of the Union Cabinet not to operate MPLADS for FY 2020-21 and 
2021-22 and placing of the annual budgetary outlay for FY 2020-21 at the 
disposal of Mio Finance for managing the adverse economic and health impacts 
of COVID-19 pandemic. Hence, at present, the Ministry has no budget at its 
disposal. These pe.nding instalments will be released on re-operationalization of 
MPLADS by the Government in accordance of the Expenditure Dept. and 
availability of funds with the 'Ministry." 

"Additionally, expenditure in respect C?f funds allocated through the Central Sector 
Schemes through EAT module of PFMS has been made mandatory on 
instructions of M/o Finance. Accordingly, release of funds under MPLADS, after 
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· first installment,. is to ·be made o~ly if the utilization of funds is booked through 
EAT module of PFMS. Furthermore, even the first installment of the 1 ih Lok 
Sabha was released. only upon r.egistration of bank account on PFMS and 
subsequent approval of the bank account by the Ministry." · 

2.13 During the course of examination with regard to a specific query of the Committee as 

to why previous years' Installments were .not released, though it has been withheld OfllY for 

2020-21 and 2·021-22, the representative of the Ministry who deposed before the Committee 

stated as under: 

• .......... the system under which any of the Government's funds get released when 
.there is a budget provision. The budget provision in the current year was given 
Rs.3950 crore. But after the Budget was· passed, the order that has been Issued 
with the approval of the highest authority of the Government is that during 2020-
2021 and · 2021.-2022, instalments cannot be released. The second part is 
Important and where the answer lies that the fund of Rs. 3,950 crore minus Rs . . 
10 crore for independent evaluations that was earmarked for evaluation of the 
activities, etc., means that Rs. 3,940 crore stands resumed back for other 
purposes relating to COVID-19. This is a conscious decision of the Government 
that priority needs to be given for more important activities and accordingly for 
some of the activities like these, Rs. 3,940 crore was allocated which were more 
emergent and perhaps more ·important activities and the decision of the 
Government has been that this funds now needs to be placed at the disposal of 
the Finance Ministry for other purpose. As a result, here lies the answer and I am 
open for further clarification: I, as a Secretary, in th~ Department of Statistics and 
Programm~ Implementation would say that I have no fund I no sanctioned 
budget for releasing money to anyone for this purpose. Releasing the fund 
.requires Budgetary provisions and sanction for the purpose for which it has been 
approved on the floor of the House and in turn all other procedures have been 
Clone." 

2.14 The list of MPs to whoJTI installment(s) of the financial year 2019. On being asked as 

to why ·these installments were not released and the° details· of the 'head' under w'llich the 

unreleased fund gets accumulated, MoSPI submitted as under: 

"The unreleased funds out of annual budgetary outlay under MPLADS for any 
· FY with MOSPI at the end of the .FY do not remain with MOSPI and goes back to 
Consolidated Fund of India. Pendency of release of MPLADS funds to the 

.' · respe'ctive Nodal District is due to non-availability of requisite documents from 
· the Districts or not meeting ·the criteria of unspent and unsanctiqned balance 

s\ipulated in MPLADS Guidelines.n 
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2.16 · Th~ Committee desired .to know the status of release of·pending installments of 

Financial Year 2019-20 and previous years in r~spect of Lok Sabha MPs. To this query, the 

Ministry replied as under: 

"In respect 'of 17th Lok Sabha for the FY 2019~20, 102 Installments are pending 
for release (Refer Appendix-I). In ~espect of 16th Lok Sabh~. the year-wise 
s.tatus of Pending installments is as under:" 

Financial Year Pending Instalments In respect of 

. Hon'ble MPs of 16th Lok Sabha 
No. of Instalments Amount (in~ 

crore) 

2014-15 - 0 

2015-16 · 2 ·5 

2016-17 22 55 

2017-18 . 91 227.5 

2018-19 355 887.5 

Total 470 1175 

" 
2.16 Th,e li~t of MPs who have requested for the release of pending instalments afte.r the 

suspension of MPLAD Scheme for two years is placed in Appendix- II . When the Committee 

sought to ~now the decision taken in _the matter of release of MPLAD Fund to ·Hon'ble 

Membe_rs whose tenure would get over during the period when . MPLADS Fund remain 

suspended,' the Ministry clarified as under: 

"The matter has already been taken up with M/o Finance and consultations are 
ongoing. Currently, Ministry has no funds available under MPLADS for release of 
pending instalments." · 

2.17 In response to a specific query of the Committee as to whether the suspended MPLAD 

funds for the financial years 2020-21 and ·2021-22 would be released in the financial year 

2022-23, as the Fund is non-lapsable and if any new projects/works could be recommended 

as it takes substantial amount of time to get approval for the same, the Ministry made the 

following submission in this regard: 
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" 
"As per Pqra 4.4 of the MPLADS Guidelines, funds released to the District 
Authority by the Government of India are non-lapsable. Funds left in the district 
can be carried forward for utilization in the subsequent years. H~weyer, the total 
releases in any year is governed by the. overall budget allocation for MPLAD 
Scheme to MoSPI. Thus, though the ~5 crore gets notionally accumulated· each 
year for an Hon'ble MP, any amount not spent by this Ministry goes back "to 
Consofidated Fund of India at the end of the Financial Year and does not remain 
with MoSPI. 

· Union Cabinet in its meeting held on 61h April 2020 'decided not to operate the 
MPLADS for· FY 2020-21 and 202)-22 and place the funds of two years at the 
disposal of the Ministry of Finance for managing the adverse impact of covid 
_pandemic. The Ministry has written to M/o Finance for greater clarity in the 
matter and same will be communicated to the Committee as and when it is 
received. ·. 
Consequent upon the decision of the Union Cabinet not to operate MPLADS for 
FY 2020-21 and 2021 -22, Ministry issued a detailed set of instructions vide 
Circular dated 08.04.2020 to all the stakeholders. District Authorities have been 
advised not to sanction/award any recommended work for which funds are either 
not available or cannot be completed within the available funds as no more·funds 
shall be released. Hon'ble Members have· also been requested not to 
recoml)1end any new work for \\'.hich funds are not available in the accounts of 
the District Authority." 

2.18 Inquiring about the centage charged by PSUs for undertaking MPl,.ADS projects, the 

Ministry repried as follows: 
. . 

Para 4.17 .1 of the MP LADS Guidelines stipulates as follows, "Excluding 
"Adr]1inistrative Expenses as provided for in para 4.17, the Nodal Department, 
District Authority or Implementing Agency shall not levy any expenses like 
supervision charges, centage charges, salary of personnel, travelling expenses, · 
etc. in the imple'mentation and supervision of works including preparatory works 
under the MPLADS". 
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CHAPTER-Ill 

. IMPLEMENTATION OF THE SCHEME 

The MP LAD .scheme is governed by a set of guidelines, which are revised from time 

to time. }he present guidelines ~long with subsequent revised circulars are available in. 

public domain at: https://www.mplads.gov.in/MPL:ADS/Upl9adedFiles/ 

. MPLADSGuidellne's2016English_638.pdf. When the Ministry was asked about the existence 

of a.nY fixed timeline for the revision of the said guidelihes and·the deta.ils of criteria adopted 
. . 

by the Government for revision or makirig ~mendments in the guidelines, MoSPI informed 

the Committee as under: 

"Revision of the MPLADS Guideiines is not contingent upon any time-line. Since 
the issue of the ex!ant MPLADS Guidelines in June, 2016, twenty amendments 
to various Paragraphs in the Guidelines have been made. Ministry takes up ·ttte 
amendments to MPLADS Guidelines on the basis of references received from 
the stakeholders of the Scheme on a · case-by-case basis and 
makes amendments based on the merit of the reference complying with the basi.c 
objectives of the Scheme. · Further, holistic revision of the extant MP LADS 
Guidelines shall be contingent upon the findings of the proposed third party 
physical evaluation of MPLADS works in 216 districts during FY 2020-21 and 
2021-22. The Request For Proposal (RFP) for the third party physical evaluation 
of MPLADS is currently under way for selection of an independent third party 
through a transparent process." 

The details of amendments made by the Ministry in the MPLAD Scheme Guidelines 

in the recen.t past is at Appendix~ Ill 

3.2 The Ministry in its background note (furnished to the Committee) stated that under 

the scheme, recommending of works by the Members of Parliament initiates the entire 

series of activities of any project. Elected Members of Lok Sabha can recommend work~ 
within their Constituencies and Elected Members of Rajya Sabha ~an recommend works 

.within the State of Election. Nominated Members could recommend works anywhere in the 

country. All Members have to opt for a district for the purpose of executing works . . . 
recommended by them and overall coordination on their behalf under MPLADS. This district 

is called the Nodal District. 

The Nodal District Authority concerned i~ responsible for implementing the eligible 
. . 

works recommended by the Member of Parliament and maint~ining the details of individual 
. . 

works executed and amount spent under the Scheme. The District Authority is required to 
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maintain a shelf of projects which is only illustrative and not exhaustive. The District 

Authority ls expected to follow the established work scrutiny; technical, work estimation, 

tendering and administrati~e procedurf7 of the State/UT Government co'ncerned in the ·matter 

of work execution and Is responsible for timely and effective implementation of such works: 

They have to get the eligible sanctioned works executed as per the established· procedure of 

the State Government (in the matter of technical sanction, tender/non-tender, schedule of 

rates, etc.). The powers to grant administrative sancti~n/approval remains with District 

Authority. Assets created under MPLADS are entrusted by District Authorities to User 

Ag~ncies (e.g. ·local bodies) for maintenance. 

3.3 On being asked to furnish the criteria applied by the District Authorities for ·selection of 

implementing agency, the Ministry has made the following written submission in this regard: 

"Para 2.11 (a) pf the MP LADS Guidelines stipulates as follows, "The District 
Authority shall make the selection of an ?PPropriate Implementing Agency 
througl=I which a particular work recommended by an MP would be executed". 

Para 2.11 (b) of the MP LADS Guidelines stipulates as follows, "the selection of 
the Implementing Agency shall be undertaken in accordance w[th the State 
G.overnment rules/guidelines applicable for the purpose. While selecting an 
implementing agency the Central Government ager:icies viz. CPWD, NBCC, etc 
may also be considered by the State Government/District A~thority. However, for 
certain .works in certain Central Government Ministries/Organizations (like 
Raiiways) where the Implementing Agency has necessarily to be the concerned 
Central Government Ministry/Organization, the same is to be selected as the 
Implementing Agency." · 

3.4 When asked to provide the details of cases where the implementing agency ha·s failed 

to complete the allotted work in time along with the details of guidelines under .which such 
defaulting implementing agencies are dealt with, the Ministry in its written reply furnished as 

under: 

"The Ministry takes due· cognizance of such complaints/instances/grievances 
which are brought to its notice. Complaints of delays/irregularities against 
implementing agencies are redressed at the level of District Authority and on 
unsatisfactory response from t~e District Authority; the matter is escalated by the 
Ministry to the concerned State/UT Government under whose . superintendence 
'the .District Authorities discharge their duties and responsibilities. 

MPLADS Guidelines already have provisions for action against implementing 
agencies." Para · 3.13 of the MPLADS Guidelines stipulates as follows, "The 
sanction letter/order shall stipulate a time limit for completion of the work to the 
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Implementation Agency. The time _limit for completion of the works should 
generally not exceed one year. In exceptional cases, where th·e implementation 
time exceeds one year, specific reasons for the same shall be incorporated in .th~ 
sanction letter/order. The sanction letter/order shall also include a clause for 
suitabl~ action against the lmplementatlon Agency in the event Of their failure to 
complete the work within ·the stipulated time as per the State Government 
Procedure. A copy of the sancijon letter/order shall be sent to the MP 
concerned."· 

3.5 The Committee sought to be apprised of the monitoring mechanism that was put in 

place to oversee the developments/progress made by the district authoriti.es/implementing 

agencies in respect to allotted projects under MPLAD Funds. To this , the Ministry submitted 

as under: 

"The role of the District Authority and Implementing Age'ncy in review and supervisio·n 
of works is clearly laid down in Para 6.4 and 6.5 of the MPLADS. Guidelines. 

Para 6.4(i) of the MPLADS Guidelines stipulates as follows, "The District A1:1thority 
would be responsible for overall coordination and supervision of the works· under the 

-scheme at the district level and inspect at least 10% of the works under implementation 
every year. The District Authority should involve the MPs in the inspections of projects . 
. to the extent feasible." In addition to this, Para 6.4(vi) of the MPLADS G1:.1idelines 
stipulates as follows. "The- District Authority shall review, every month and in any case 
at least once in every quarter, MPLADS works implementation with the Implementing 
Agencies. The District Authority shall invite the MPs concerned to such review 
meetings and send a report of such review .meetings to Ministry of Statistics and 
Programme Implementation." · 
. . 
Para·6.5(i) of the MPLADS Guidelines stipulates as follows, ult will be the responsibility 
of the officers of the Implementing Agencies to regularly visit the works._spots to ensure 
that the works are progressing satisfactorUy as per the prescribed procedure and 
specifications and the time schedule." In addition to this, Para 6.5(ii) of the MPLADS 
Guidelines stipulates as follows, "The Implementing Agencies shall furnish physical 
and financial progress of each work to the District Authority every month with a copy to 

· the concerned State Department. The Implementing Agencies should provide the 
report also in the soft format. A work register should also be maintain.ed by the 
implementing agencies sh~wing details of !he physical and financial progress of 
projects being undertaken by them. This register should also contain the details of spot 
visit made by the implementing agencies. Implementing Agency must inspect ·100% of 
the works.n ·Further Para 6.5(iii) of the MPLADS Guidelines stipulates as follows, ~The 
Implementing Agencies shall furnish completion report/certificates and utilization 
certificates to the District Authority within one ~onth of completion of the wor~s." · 

3.6 On being asked to furnish the details of action take~/being taken on respective district . . 
authorities/implementing agencies for delay in commencement .of projects and consequent 

non-utilization of funds, the Ministry submitted as u·nder: 
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"Ministry takes due cognizance of cases which are brought to its notice, where 
delay in utilization of funds and sanctioning of funds have taken place. Those 
cases are taken up with the respective State/UT Governments where-by Ministry 
also impresses upon fixing of" responsibility against erring 'Officers by the 
State/UT Government as per provisions of Para 3.3.1 of MPLADS guidelines 
which states that "In case, there is ·still any abandoned/suspended MPLAD work 
under the Scheme, it shall be completed by the State Government from their own 
funds·. The State Government will also fix responsibility and take necessary 
disciplinary action against the erring officials. The rnstrict Authority may ensure 
.that the funds must have been utilized as sanctioned earlier so that duplication of 
?!location of funds does not take place". · · · · 

3;7 The Ministry ali;o furnished in its background note that a Department in each 

State/UT is . designated as the Nodal Department with the overall responsibility of 

supervision, .evaluation and coordination of implementation of the Scheme with the districts . . 
and other line departments. The Ministry of'Stati~tics & Programme Implementation, as the 

Nodal Ministry, is responsible for policy formulation, release of funds and evaluation of the 

implementatiCln of the Scheme. The Ministry releases the entitled funds to the Members and 

· mo~itors the overall position of funds released, cost of works sanctioned, funds spent. The 

Ministry also monitors the receipt of Completion Reports, Utilization Certificates and Audit 

Certificate from the District Authorities. It also receives tf:le cumulative information on the 

works recommended, sanctioned, expenditure incurred. etc through the Monthly Progress 

Reports -(MPRs). 

3.8 When asked by the Committee to elaborate the mechanism in place for facilltating the . . 
procedure of processing of proposal, estimates, tender, passing of bills and release of 
payment to contractors within a stipulated time frame, the Ministry stated as under: 

"Various. provisions in MP LADS guidelines · that : facilitate the procedure of 
processing of proposals, passing of bills, timely release of payments etc. are giv~n 
below: 

As per Para 3.3 of the MPLADS Guidelines, "The District Authority's~all Identify 
the' ·Implementing Agency capable of executing the eligible work qualitatively, 
timely and satisfactorily. The District Authority shall' follow the established work 
scrutiny; techn ical, work estimation, tendering and administrative procedure of the 
State/UT Government concerned in the· matter of work execution and shall be 
.responsible for timely and effective implementation of such works. 

. . 
Para 3.12 of the MPLADS Guidelines stipulates as follows, "All recommended 
eligible works should be•sanctioned within 75 days fr~m the date of receipt of the 
recommendation, after completing all formali_ties. The District Authority shall. 

20 

,.. 



.· 

however, inform MPs regarding rejection, if any, within 45 days from the date of 
receipt of recommendations, with reasons thereof. 

In case of the time limits mentioned in the section falling within the period of 
operation of model code of conduct notified by the Election Commission, then 
such period as notified by model code of conduct will not be intluded ·in the 
reckoning of time limits". 

Para 4.15 of the MPLADS Guidelines stipulates as follows, "The District Authority 
shall release funds to the implementing agency in accordance with the State 
G~vernment rules/guidelines applicable for the purpose: · 

Para 3.14 of the MPLADS Guidelines stipulates as follows, "Decision making 
powers in regard to technical, financial and administrative sanctions to be 
accorded under the Scheme, vest in the district level functionaries. To facilitate 
quick implementation of projects under this Scheme, full powers should be 
delegated by the State/UT Governments to the district functionaries. The District 
Authorities will have full powers to get the works technically approved and financi~I 
estimates ·prepared by the competent district functionaries before according the 
final administrative sanction and approval. The District Authority should, before 
sanctioniog the work, ensure that all clearances for such works should have been 
taken from the competent authorities and the work conforms to the Guidelines:. · 

As already evident from'above provisions, worl<s under MPLADS·are executed as 
per respective State Government's technical, administrative and financial rules. 
And therefore the pace of execution of works un.der MPLADS varies from .State to 
State." 

Utilization of MP LADS Fund 

3.9 As already mentioned, the MPLAD scheme ·is governed by a set of guidelines. In this 

regard, the Committee sought to know if there is any provision i~ the extant guidelines whi~h 

allows the MPs to utilize MPLADS fund for NGOs. The Ministry replied to the query as 

follows: 

"The relevant provisions of MPLADS Guidelines relating to allocation of funds. to 
Trusts/Societies/NGOs are as follows: - · 
Community infrastructure and public utility building works are also permissible for 
registered Societies/Trusts under the Scheme, provided that the Societyrrrust is 
engaged in the social service/welfare activity ar:id has been in existence. for the 
preceding three years. The existence of the Societyrrrust shall be reckoned 
from the date it started its activities in the field, or the date of registration under 
the relevant Registration Act, whichever is later. The beneficiary Societyrrrust 
shall be a· well-established, public spirited, non-profit making entity, enjoying a 
good reputation in the area. Whether such a society/trust is well reputed or not, 
should be decided by the District Authority concerned on the basis of relevant 
factors, like performance in the field of social service, welfare activities,· non-profit 

21 

' J 

., 
,: 



orientation of its activities, transparency of its activities and sound financfal 
P?Sition. 

. 
The ownership of the land may remain with the Societyrrrust, ,but the structure 
constructed with MPLADS funds shall be the property of State/UT Government. 
Tbe SocietyfTrust shall undertake to operate, maintain and up keep the . 
asset' created under MPLADS at its cost. If at any time, it is found that the 
asset · created with MPLADS funds is not being 

.used .for the purpose for which the asset 
was funded, the State/UT Government may take over the asset and proce ed to recover from the Societyrfrust, the cost incurred from MPLADS for the 
creation of asset along with interest at the rate of 18% per annum calculated with 
effect from the date of use of MP LADS fund· for the works concurred. A formal 
agreement will be · executed by the SocietyfTrust with the· 
District Authority in favour of the Government in advance for the purpose. 
This 
agreement will be registered under the relevant Registration Act on a non-
judicial stamp paper of Rs."1 O or more, as is applicable in the State/UT. No stamp 
duty would be required to be paid for registration as there ls no formal transfer of 
assets. · · 

Not mor~ than Rs. 50 Lakh, can be spent from MPLADS fund, for one or more 
wprks of a particular SocietyfTrust in the lifetime of that Societyrrrust. If a Society 
has already availed of MPLADS funds upto Rs. 50 .Lak!), no more funds can be 
recommended for that Societyrrrust under the Scheme. From the financial year 
2012-13, an MP can recommend funds, only upto Rs. One Crore in all, in a 
financial year from MPLADS funds for works to Societiesrrrusts. The 
recommendation made by Hon'bte MPs for the period prior to the financial year 
2012-13 is to be· regulated :as per the guide1ines existing ·during that period. 

The MPLADS funding is not permissible to a Society/Trust, if the recommending 
MP or any of his/her family members is the President/Chairman or Member of 
the Managing Comi:nittee or Trustee of the registered Societyrrrust In question. 
Family members would Include MP and MPs spouse which woul~ comprise their 
parents, brothers and sisters, children, grandchildren and their spouses and their 
in-laws'. MPs may ensure the spirit qf the guidelines is maintained by avoiding 
circular or mutual funding of Trusts/Societies. · 

Further, when funds are recommended towards a Societyrrrust by .a Member of 
Parliament and ctarifica~ions/documents as required · under the Guidelines for 
scrutiny before sanctioning are requested by the .District Authorities, the said 
Society/Trust should provi.de the requisite documents within a maximum period of 
th ree months. from the date of receipt of . the letter · from the district 
administration. In case the documents are not received even after a period of 
three months, the district adminisfratior1 can send two reminders within a month. 
If the required information is still not received, the recommendation by the MP 
towards the Societyrrrust may . be treated as cancelled by the district 
administration and intimation of the same may be given to the recommending 
MP. 
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Relaxed provision ·for most deprived segments: For trusts/societies that run 
charitable residential homes for orphans (anathalaya/yateemkhana), charitab le 
residential homes for old/aged persons, charitable residential homes for w.ldows, 
charitable residential homes/colonies for lepers, charitable resid.ential homeS' for 
blind persons, charitable ·residential homes for spastic/mentally retarded children 
or charitable residential° homes for deaf and dumb children, the · restriction of 
getting MPLADS funds upto Rs.50 lakh in their. lifetime will stand relaxed. to Rs.1 
crore. The total funds received f~otn MPLADS under this relaxed dispensation will 
be used only in and for the charitable and residential home/colony mentioned · 
afore (and. not for any other purpose of the trusUsociety concerned). And the 
funds will be utilised only for the purposes provided for in para 3.21 of the 
Guidelines. 

Both aided and un-aided educational institutions which are .recognized by a 
Board of Se.condary Education/University and are run by trusts/societies are 
eligible for. receiving MPLADS funds fo r all permissible items under the 
Guidelines; the particular trusUsociety which runs the concerned educational 
institution will be governE?d by the maximum ceiling imposed on trusts/societies 
under the Guidelines (para 3:21) [that is, Rs. 50 Lakh to one particular 
trust/society In Its life-time (as also that one honourable MP' can recommend only 
upto Rs. 1 Crore in' one financial year to all trusts/societies taken together)] · 

The additional amount of Rs.25 Lakh to be spent In the tribal areas 
only: In order to encourage trusts· and societies for the betterment of tribal 
people,· the ceiling of Rs. 50 Lakh stipulated for building assE?tS by ·trusts and 
societies in· Para. 3.21.2 of the Guidelines, will be enhanced by 50% to Rs. 75 Lakhs 
subject to conditions (a) ·The community building work are primarily for the benefit 
of tribal people in tribal areas. (b) The works undertaken and the beneficiary 
Trust/Society should satisfy all other conditions of Guidelines of MPLADS. records, ·etc., 
should be well-reputed and dedicated to community/public good. 

Cooperative Societies: 

L . Cooperative societies will be eligible for assistance under MPLADS at par 
with registered trusts/societies. 

Ii. The cooperative society should be in existence for the preceding 3 years 
· and, in the opinion of the district authority, based on an objective assessment of 

performance and records, etc., should be well~reputed and dedicated to 
community/public good. 

· iii. The assistance will only be for community Infrastructure and public utility 
building works (which are permissible for trusts/societies under Para 3.21 ). 

iv. The structure constructed with MPLADS funds will be the property of the 
State/UT Government. (Para 3.21.1 of the Guidelines will be applicable mutatis 
mutandis) 

v. The upper ceilings for assistance to trusts/societies (Rs.50 Lakhs to on~ 
particular trusUsociety in its lifetime and Rs.1 cr;ore to all trusts/societies by one 
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MP in. one year) will be applicable. (Para · 3.21.2 of the Guidelines will be . 
·--····-· --- · -··· · ----··- --a13plieable mutatis-'mutaAElis )----·--· -·-· ·-·-··-------··-· -·-·-·...:::;.-----···---·-·--· - .................... ; .. .. . :., ' 

.. 

vi. The recommending MP or any of his/her family members·:·§hould not be an 
office~bearer or member or having patro~age of the cooperativ~ 'society. Mutual 
funding by MPs will ·not be allowed. (Para 3.21.3 of the Guidelines will be 
applicable mutatis mutandis) 

viL The works (of infrastructure and public utility buildings) should be strictly 
· hon- commercial in nature. 

viii. The works should be for the community or public at large. Individual or . 
family benefits will not be allowed. 

ix. · Substitution of MPLAD.S funds for p·ublic and comr.nunity contribution will 
not b~ allowed (Para 3.20 of the Guidelines will b~ applicable) 

x. The works 'will be pl.it to prodyctive use. Their maintenance and operating 
costs will be the responsibility of the recipient cooperative society. . . . . . 

xi. Office and residential buildings of coop~rative societies will' not be 
allowed. Shelters for imparting training for skill development: 

. Sh·elters for.imparting training for skill development will be permissible in lir:ie 

with the basic.s.cheme of the MPLADS, with the stip1;1lations tl:lat: 

a. They will be admissible only for: . 

. 1. governrn~nt/government institutions (as per the general import of 
MPLADS); and 

2. registered trusts/societies (as per par~ 3.21 of the Guidelines on 
MP LADS). 

b. In both cases: 

1. ~ommercial activity will b~ prohibited;· 

·2. only such · shelters will be permitted as are suitably and, spe~ifically 
designed for the purpose of imparting specialized skill training. 

3. the shelters may also be such as can be dismantled, tran°sported and 
ffrmly re-erected and re-used at another spot. 

. 4. the shelters created under the MPLADS wm· be duly entered in the stock-
. register of the recipient government institution or registered trust/society eligible 
.under para 3.21 of the Guidelines of MPLADS. The implementation will be 
undertaken by . the District Authority as per the State Government rules, 
guidelines and procedures.;, · 

3.1 O As per the information furnished by the Ministry, the works meant' for trust/society, 

there is a ceiling of ~50 lakh for the lifetime of eac~ Trust/Society. A~ MP can rec~mniend 
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funds only upto ~100 lakh in all in a financial year, from MPLADS funds f~r works to 

Trusts/Societies. The Committee, in this connection, pointed out that there are certain 

~ I 

--· .. ., __ - "~·oc-ietles-whlch .. have· about .. ·100 schools but .. as·pe'rthe·· extant ·gu ldeliril;s·, .. asslsting··aiHhese-·-· -··-··:-.. --'· ·· --.. 
. ' ' .· 
schools with the ceiling of ~so · lakh is no~ feasible. Replying to this specific point; the Ministry 

stated as under: 

"Para 3.21.2 of the MPLADS Guidelines stipulates as follows, •Not more than ~50 
lakh, can be spent from MPLADS fund, for one or more works of a particular 
Society/Trust in the lifetime of that Society/Trust. If a Society has already availed 
of MPLADS funds upto '50 lakh, no more funds can be recommended for that 
Society/Trust under the Scheme. From the financial year 2012-13, an MP can 
recommend funds, only upto ~one crore In all,. In a financial year from MPLAD{:) 
funds for works to Societiesrrrusts." 

However, Para 3.21.5 of the MP LADS Guidelines stipulates as follows, 

"For trusts/societies th.at run charitable residential homes for oiphans (anath~laya I 
yateemkhana), charitable residential homes for old/aged persons, charitable · 
residential homes for widows, charitable residential homes/ colonies for lepers, 
charitable residential homes. for blind persons,. charitable residential homes for 
spastic/mentally retarded children· or charitable residential homes for deaf and 
·dumb children, the restriction of getting MPLADS funds upto ~so· lakh In their 
lifetime will. stand relaxed to ~ 1 crore. The total funds received from MPLADS 
under this relaxed dispensation will be used only In and for the charitable and 
residential home/colony mentioned afore (and not for any other purpose of the 
trust/society concerned)". 

"The MPLADS guidelines fixes upper ceiling of amount whic~ can be spent from 
MPLADS fund, for one or more works of a particular Sopiety/Trust in the lifetime of 
that Society/Trust. There is no limit on the nµmber of schools." · 

3.11 A specific querywas raised 'by the Committee that if there is any provision in the extant 

9.uidelines which allows the successor MP to complete the abandoned work th.at has been 

· recommended and commenced during the tenure of predecessor MP by utilizing the funds · 

. alicitted ·to the previous MP and t~e fate of funds r~leased to an MP who ~xpires during 
his/her tenure. To this, the Ministry replie'd as under: 

. . 
"Para 3.13 of the MPLADS Guidelines stipulates as follows, "The sanction 
letter/order shall stipulate a time limit for completion of the work to the 
Implementation Agency. The time limit for completion of the works should 
generally not exceed one year. In exceptional cases, where the impler:nentation 
time exceeds one year, specific reasons for the same shall be incorporated In the 
sanction letter/order. The sanction letter/order shall also include a clause for 
suitable action against the Implementation Agency in the event of their failure to · 
complete the work within the stipulated time as per the State ·'Government 
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Procedure. A copy of the sanction letter/order shall be sent to the MP 
----- ·------ - -·-'-Conoer-Aed-.!'-.. - ----·--·-- ----- ----- -· ·- · · -- ·--· · - · · --·-· '·· · · · ·· - .. · -· ··· - · .. - - ... -- ·- - • 

As an abiding principle, \YOrks once sanctioned by the District Authority.are to be 
completed on mandatory basis. If the works are not comp.lated within the 
. stipulated time-line, Para 3.3.1 of the MP LADS Guidelines may be invoked which 
stipulates as follows, "In case, there is still any abahdoned/ suspended MPLAD 
work under the Scheme, it shall be completed by the State Government from 
their own fund~. The State Government will also fix responsibility and take 
necessary disciplinary action against the erring officials. The District Authority 
may ensure that the funds must ha_ve been utilized as sanctioned earlier so that 
duplication of allocation of funds does not take place". · 

. . 
It is up .to the willingness of successor Member of Parliament to recommend 
amount from his MPLADS funds towards completion of a previously abandoned 
projec~work. The amount from the MPLADS funds of the new Member shall be 
sanctioned by the District Authority towards the abandoned work only if the new 
Member indicates his consent to do so formally on his letterhead. 

The MPLADS Guidelines are so designed that on execution of the works 
diligently as per the laid down procedure, the balance amounts/savings from the 
works are refunded back to the District Authority frnm the implementing agency 
within one month.(Para 6.5 (iv)) 

The funds of predecessor Members by successor Members cannot be utilized 
directly. The unspent funds of th.e predecessor . Members could be put to 
·appropriate use ·only upon completion of all the eligible works of the predecessor 
Member and closure of the bank account of the predecessor Member and 
transfer of the balance of funds of the predecessor Members to the bank account 
of the successor Members. All of these tasks, which are broadly termed 
"transfer/distribution of uncommitted balances of funds. and closure of account~". 
are to be done by the District Authority as per the procedure laid down in details 
at Pan:i 4.7 to 4.10.1 of the MPLADS Guidelines." · 

Utilization of MPLADS Fund for COVID-19 Pandemic 

3.12 T~king into consideration the Covid-19 situation in ~he country, the.Committee sought 

to know from the Ministry the latest details of all the Circulars/Notifications/Guidelines/Orders 

issued by _the Ministry in the r~cent past in connection with the allocation and utilization of 

MPLAD funds especially with regard to COVID-1"9 with special focus on grant for ambulances, 

providing adequate number of oxygen cylinders or any other medical supplies; and if there 

were any restrictions on grants to be .g iv~n to Organiz~tions, other .than Government 

·hospitals, health centers, municipal hospitals. To this, the Ministry replied a~ under:-

"(i) The Circular dated . 30-04-2021 Ot:l utilization of MPLADS funds for 
purcha~e of testing, screening_ and other ·equipment for prevention of covid-19 
pandemic including setting up of indepe.ndent Oxygen manufacturing plants in 
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Government hospitals and dispensaries and corrigendum dated 13.05.2021 is at 
Appendix IV. 

(ii) With regard to grant from MPLADS for ambulances, ·it is stated that 
Ambulances are already allowed to be purchased by the District Authorities/District 
Chief Medical ·Officer of the District ·on the recommendation of a Member of 
Parliament [para-3.25 of MPLADS Guidelines, 2016]. However, the operation of 
ambulances/hearse services through private organisations which was permissible 
under Para 3.25 of MPLADS Guidelines, 2012, has since b:e~r:i withdrawn vide this 
Ministry's Circular No.C-66/2011-MPLADS-Vol.lll, dated 5-6-2015. The MPLADS 
Guidelines issued· in 2016 does not include the provision for operation of 
ambulance/hearse services through private organization. The other relevant 
provisions of MPLADS Guidelines on grants to be given to Hospitals, Health Centres · 
are as follows: 

MP LADS Guidelines ·allows purchase of vehicles, including equipment meant for ·· 
hospitals belonging· to Central, State, UT and Local Self Governments. 

Whenever a Member of Parliament recommends a new proposal for capital works for 
construction of Government Hospitals, he may recommend purchase of movable. 
items (like furnitLlr~, equipment and not consumC;lbles). The proposal shoJ.Jld 
essentially be fo_r:. capital works and the allied expenditure on movable items 
(furniture, equipment etc.) shou ld not be more than 10% of the total cost. 
Works of retrofitting of essential lifeline buildings, viz. Govt. hospitals, is permissible" 

3.13 Taking cognizance of the fact that the Government has requested Hon'ble MPs to allot 

· z one crore from their MPLAD Fund for COVID-19 treatment viz. medical testing, ·screening 
>" 

and other facilities required to detect, contain and treatment of COVID-19 pandemic; the 

Ministry was further asked to furnish the number and names of MPs who have allotted their 
' . 

MPLADS fund for the said cause along with the details and qua.ntum of MPLAD fund being 

utilised for COVID-19 treatment, State/UT-wise. The Ministry made the following submission 
in this regard: 

11References were received from MPs in the month of March, 2020 for including 
facilities for medical testing and screening under MPLADS for bolstering. the 
ongoing fight a·galnst COVID-19 which has been declared as a pandemic by 
WHO. 

(a) Accordingly, Ministry vide its Circular No. E-4/2020-MPLADS(Pt) dated 
24th March, 2020 granted one-time dispensation under MPLADS for 
purchase/installation of testing, screening and other facilities in connection with 
COVID-19 in the Constituencies of the Members subject to fulfilment of certain 
conditions. There was no upper limit for such contribution. · 

(b) The Ministry vide its Circular No. E-4/2020-MPLADS (Pt 111) dated 28th 
March, 2020 issued exclusive instructions vide which sitting Members could 
recommend releas·e of MPLADS fund only for the cause of COVID-19 in a 
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prescribed format from eligible installments to/through such Fund/Central 
Government pool ,or Head of Account (as decided by the Central Government). 
Ministry would deduct the consented amount and release the remaining amount 
to the concerned Nodal District Authority. Moreover, to facilitate the release of 
eligible portion of the instalment, Ministry also provided one-time exemption in 
furnishing of PUC, }\uC, UC for FY 2020-21 in respect of sitting Members while 
excluding Ex-Members. 

(c) Consequent upon the decision of the Union Cabinet in its meeting dated 
6th April, 2020 not to operate the MPLAD Scheme for FY 2020-21 & 2021-22 
and accordingly the annual budgetary allocation for MPLAD Scheme for FY 
2020-21 was placed at the disposal of D/o Expenditure, M/o Finance for 
stre.ngthening the efforts of the Government in managing the challenges of 
COVID-19 and its adverse impact on society, Ministry notified· the same and 
issued instructions vide its Circular No. E-4/2020-MPLADS (Pt II) · dated 08th 
April, 2020 to this effect. Hon'ble Members were requested to reprioritize their 
recommendations, wherever feasible, as no release of installments under 
MPLADS would be made. District Authorities were also requested to ensure that 
costs for executing the recommendations of Members had to be met from the 
already available fwnds with them .or cancelling the earlier recommended works. 

(d) Vide this Circular, previous Circular dated 28th March, 2020 was 
rescinded on being rendered redundant. 

(e) Since the MPLAD Scheme at the field level is implemented by the 
concerned State/UT Governments and the Members of Parliament send 
recommendations of works/projects directly to respective Nodal District 
Authorities, work-wise detailed status is not centrally maintained by the Ministry. 
Therefore, details of MPLADS funds for purchase/installation of testing, 
screening and othe'r facilities in connection with COVID-19 are not maintained by 
the Ministry." 

Requests from other Institutes 

3.14 The Committee wanted to know if any proposals/suggestions have been received by 

the Ministry from MPs ·for .. making amendments in the existing guidelines which may allow the 

MPs to sanction some amount of the MP LAD Fund to some Institutes other than prescribed in 

the extant guidelines, keeping in view the urgency/importance of the matter. MoSPI replied as 

follows: . • . 

"No, this Ministry has not received any such proposal calling for amendment to the 
MPLADS Guidelines that would enable Members to recommend works for a 
particular institute only. " . . . 

Facilitation Centre for Hon'ble Members Qf Parliament 

3.15 The Ministry apprised the Committee that there is a provision of Facilitation Centre at 

District Collector office. The Capital cost of setting up of such facilities including equipment, 
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furniture, etc. shall not exceed ~ 5 lakh and will be met from MPLADS funds. The main 

functions of the Facilitation Centres would be to provide all·the MPs all the inf~rrnation at one 

place relevant for the effective implementation· of the scheme. If a o'is!rlct has been ~pted by 

more than .one MP, the . facilitation centre would provide service to' all the Members of 

Parliament. These Facilitation Centres would work under .the direct control of the District 

Authori~y and should have the persons on contra.ct with the adequate ·computer operating . 

knowledge to manage the centre. A data entry operator, if necessary, may be engaged 

through the outsourcing of the contract firm with the two per cent of the admini~trative 

charges. It has further been s~ated that if the data entry operator is engaged, his engagement · . 

shall be strictly casual, outsourced, contractual, it shall not be against any post and shall not, 

in any form, be c;:onstrued as a Government employment. It also says thaf no· liability, 

administrative or legal or ~nancial accrues on the Government .state or the Centre •. in future, 

shall be the responsibility of the District Authority to m~ke the engagement. 

3.16 .On being asked whether availing this Facilitation Centre· is mandatory and if 2% 

administrative charges would still be deducted .from MPLAD Fund of an MP who is not willing 

to avail this Facility, MoSPI stated as under: 
. . 

"No, availing of Facilitation Centres is not mandatory. It is reiterated that capital 
cost of setting up of such Facilitation Centres including equipment, furniture etc 
shall not exceed ~ 5 Lakh and has to be met from MPLADS funds and it is not 
inclusive in the 2% administrative charges. 

If an MP is not availing of Facilitation Centre, even then the 2 % administrative 
expenses shall continue to be deducted from every installment released ·to the 
Member. The range of functions and duties to be performed from Admin'istrative 
Expenses by the Nodal District, Implementing District and State Nodal Department 
is clearly given at Para 4.17 (II) of the MPLADS Guidelines. Some of such 
functions are hiring of services/co.nsultants for· handling accounts, uploading of 
data etc, creating awareness among public about the Scheme and dissemination 
of information on ongoing and complete works, purchase of stationery, office 
equipment · inqludlng computer hardware/software for' MPLADS 
planning/monitofing, telephone /fax/postal charges etc. 

The administrative expenses are regular expenses which are necessary for 
implementing the scheme and may not be construed as the same as the capital 
cost of setting up of the Facilitation Centres." 

3.17 The Ministry, further, stated that the 2% administrative expenses are part o.f annual 

entitlement of~ 5 ·Crore of an MP. The 2% administrative expenses from every installment 
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released 'by "the Ministry in respect of the Hon'ble Member is shared among the Nodal District 

Authority, Implementing District Auth?rity and State Nodal Depa~ment in the following 

manner: 0:2 % is allocated to the State Nodal Department, 1 % is allo~~d to the lrr:iplementing 
' ' 

District and 0.8 % is retained by the Nodal District. 

3.1 B In reply to the query of the Committee as · to whether there is any mechanism to 

monitor or keep a check on the prop~r/appropriate utilization of 2% admin'istratiye charges, 

MoSPI stated as follows: 
, 

"As per .Part Ill in Para 4.17 of the MPLADS Guidelines, "a separate bank account for 
administrative funds will be opened in a nationalized bank as well as· a separate cash 
book will be maintained for administrative expenditure Incurred during the year by Nodal 
Department at State level, as also by Nodal District and by the implementing district. 

For the purpose ·of Utilization Certificate, the administra~ive expenses once distributed by 
Nodal District would be considered as spent and separate Utilization Certificate will not 
be necessary for these expenses." 

3:19 When asked to .furnish the Facility-wise details of Administrative Charges incurred by 

the States during .the last 5 years along with the details of steps taken by the Ministry to 

ensure the incurring. of expenses on' the facilities being provided against Administrative 

ChargC?s, MoSPI furnished the following information: 

"The range of functions and duties to be perfortrled from Administrative Expenses 
by the Nodal District, Implementing District ana State Nodal.Department is clearly 

. gi_ven at Para 4.17 (II) of the MP LADS Guidelines. · 

"For the. purpose ·of Utilization Certificate, the administrative expenses once 
distributed by Nodal District would be considered as spent and separate Utilization 
Certificate will not be necessary for these expenses. ·Moreover, the administrative 
expenses are to be incurred · at. the field level by District Authorities and State 
Governments with the sole objective to better implement MPLADS. As such, the 
details of facilities purchased/incurred from administrative expenses are not 
sought by the Ministry. 

Ministry has impressed upon the State Nodal Departments and District Authorities 
the range of functions that could be performed from administrative expenses·vide 
its Circular No. C-42/2011 d~ted 08.08.2011. The utilization of admini?~rative 
.expenses for proper implemen.tati6n and monitoring of the. Scheme. has been 
reiterated during Annual Review Meetings with the States/UTs held by the Ministry 
and various other fora, notably during the Open House Discussion with Rajya· 
Sabha Members held under the Chairmanship of Hon'ble MoS (Statistics & Pl) on 

. 27.03.2018." 
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3.20 On being asked, whether it is feasible to discontinue the deduction of 2% 

Administrative charges from MPLADS Fund afld ·requested to provide th~ details of 

suggestions received by the Ministry In this regard along with the action taken by°the Ministry 

on such suggestion, MoSPI informed as under: 

"Ministry has so far not received any propo~al to disconti~ue the administrative . 
expenses. On the contrary, Ministry has received proposals for enhancing the 
existing range of functions that could be · performed from out of administrative 
expenses. During the 22nd Annual Review Meeting on MPLADS with. the 
States/UTs on 17.01.2020, Ministry received such suggestions. The suggestions 
on administrative expenses ~hall be taken up for examination on the basis of the 
feedback in the Evaluation Reports by the selected agency for the third party 
physical evalyation of MPLADS works." · 

Utilization of Unspent Balance 

3.21 Regarding the issu~ of non-release of MPLADS funds for the financial year 2019-20 

and previous years and consequent pending payments for respective agencies/contractors 

engaged for various ongoing projects/works and other committed liabilities under the.Scheme, 

Secretary,· MoSPI who was deposed before the Committee during oral evidence stated as 

under:-

" ..... I would like to submit before the Hon. Committee that we have a limitation·, 
as most of the recommendations which we receive have fiscal Implication. So, I 
need to move it for the concurrence of the Ministry of Finance, according. to the 
business rules of the Government. Accordingly, we will try our best. As I 
mentioned in. the earlier meeting and also in our written reply also, in these two 
years when this scheme was nonoperational, a good number of hon. MPs have 
requested us for certain amount of funds, especially those instalmen's which are 
already due in the past and funds for certain other exigencies. We have taken it 
up with the Ministry of Finance. I would like to apprise all the Hon. Members of 
the reply that we have got. The first thing - there is an unspent balance in any 
constituency, it should be utilized. Accordingly, we have written to all the 
authorities arid all the Hon. Me.mbers. Again-, we have tried to meet some of .the 
expectations. I can say right now that we will continue to impress upon the 
Finance Ministry the difficulties which we are facin.g. If the Hon.· Committee gives 
any recommendations etc., we will try to take it up. The Cabinet decision was 
that these two years, the scheme would be non-operational. There were certain 
questions whether the instalment due during this period will be given 
subsequently or not. or what the actual position will be for some of the MPs 
whose tenures are getting over during this period of two years. We have. again 
written to Ministry Finance and that is under correspondence. We will take up 
your suggestion with them. Since the decision has not been possible, it has been 
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informed to all concerned that the available.balance is to be utilized. That is the 
nutshell I would like to submit." 

3.22 When asked to furnish the details of all written communications of the Ministry to all 

District Authorities and State/UT Gove.rnments impressing upon them to exp~dite the 
completion of works, settlement/closure of accounts of E~-Members and 

transfer/redistribution of un~pent balances of funds among the sitting Members (lS/R.S), the . 

MoSPI replied:-

"The Circulars issued by the Ministry. to all .District Authorities and State/UT 
Governments with copies to Members of Parliament impressing upon them to expedite 
the cc;impletion of works, settlement/closure . of accounts of 'Ex-Members and 

· transfer/redistribution of unspeQt balances of funds among the sitting Members (LS/RS) 
is at Appendix V." · 

3.2.3 . ·on being asked to provide the details and amount of MPLAD Fund available with the 

respective Nodal Authorities at p~esent, State/UT-wise and district-wise, the Ministry furnishe.d 

· the following information: 

"Ministry has conducted a comprehensive and elaborate in-house assessment of 
quantum of funds available with District Authorities post_ meeting of the Estimate 
Committee on 19th November 2020 by rigorously following up with District Authorities 
through . telephone, e-mail and letters to State/UT Nodal . Departments. Out of 545 
Constituencies of Lok Sabha, data has been received from 481 Constituencies and 
details are as under: 

Fu~d available with Districts-~ 1250.30 Crore 

Committed Liability-' 1550.71 Crore 

s·a1ance amount=' (- )300.4 Crore 

out of which 

Balance amount of sitting MPs (1 ?'h Lok $abha)= ~ 59.5 Crore 

Balance amount of Ex MPs .(17'h Lok Sabha)=~ -359.9 Crore 

-----------
Out of 193 Nodal Districts of Rajya Sabha, data is received from 169 Noda( 

Districts and details are as under: 
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Fund available with Districts- ~ 369.12 Crore . . 

Comrnitted Liability-~ 788.?6 Crore 

Balance amount=~ (- )419.44 Crore 

out of which 

Balance amount of sitting MPs-~ -147.34 Crore 

Balance amount of Ex-MPs-~ -272.1 Crore 

INEFFICIENT UTILIZATION OF FUNDS . . 
3.24 The Ministry apprised the Commit~ee that there are various issues/aspects responsible 

for inefficient utilization of MPLADS fund which are as under: 

a. Release of funds under MPLADS is strictly subject to fulfillment of fund-related criteria 

and submission of fund-related documents and those documents being found in order 

upon scrutiny. Delayed submission of requisite fund-related documents for release like 

Utilization Certificates, Provisional Utilization Certificates and Audit Certificates, by the · 

District Authorities to the Ministry, results 'in delay irt release of pending installments. 

b. Imposition of Model Code of Conduct during assembly/local body elections from time 

to time crea~es periods of inactivity in operation 'or MPLADS during which 'exe?ution of 

fresh works get stalled which has a bearing on the submission of fund-related 

documents by Nodal District Authorities to this fy1inistry. 

c. As per Para 3.13 of the MPLADS Guidelines, .the time limit for completion of the works . . 
should generally not exceed one year. Since MPLADS is implemented at the field level 

in accordance with State-specific administrative, financial and technical rules, pace of 

execution/sanction of projects/works under MPLADS is hamper.ed by failure to resolve 

land related issues on time. 

d. On some occasions, recommendations made by Members are not in accordance with 

the provisions of the MPLADS Guidelines, leading to indecision on such 

recommendations on part of the District' Authority and compelling the~ to obtain 
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~larification from the Ministry on eligibility of such recommendations. This process in · 

itself leads to considerable lapse of time. 

e. As per Para 2.11 of the MPLADS ~uideli~es, the District Authority makes the selection 

of an appropriate implementing agen_cy through which a particular w~rk recommended 

by an MP is to be executed. Failure to submit work-wis.e completion certificat~ by the 

implementing agency to the District Authority., i~ turn, leads to failure on part of the 
' . 

Dist~ict Authority to sub_mit the consolidated ·Utilization Certificate t9 the Ministry on 

time. 

t. D'esplte clear directions in the MPLADS Guidelines, State-level and District-level 

Review Meetings ·Under Chairmanship of appropriate authorities on implementation of 

MPLADS often tend to club MPLADS with other State-specific issues and Schemes, 

unwittingly placi~g issues on MPLADS on the backburner. 

3.25 On being asked to furnish the details of average time for which execution of fresh 

works get stalled due to imposition of Model Code of Conduct during the ten:n of a Member of 

Parliament, the Ministry replied as under: 

"Para 3:12 of the MPLADS Guidelines stip'ulates as follows, '"All recommended 
eligible works should be sanctioned within 75 days from the pate of receipt of the 
recommendation, after completing all formalities. The District Authority shall, 
however, inform MPs regarding rejection, if any, within 45 days from the date of 
receipt" of recommendations, with reasons the:reof. 
In case of the time. limits mentioned In the section falling within the period of 
o,peration of model code of conduct notified by the Election Commission, then 
such. period as notified by model . code of conduct will not be Included in the 
reckoning of time limits". 
The pace of execution of works under MPLADS varies from State to 
State. However, no such study has been made to find out average time for which 
execution of fresh works get stalled .due to impositior.i of Model Code of Conduct 
during the term of a Member of Parliament." 

Remedial Measures for Inefficient Utilization of Funds 

3.26 The Ministry subn:iitted that following remedial measures were undertaken to address 

the issue of inefficient utilization of MPLADS Fund: 
I. Ministry has time and again taken up the matter of sub-optimal utilization of MPLADS 

funds· with the State/UT Nodal Departments during the Annu~I Review Meeting on 
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Mp~DS, the iatest during the occasion of 22nci All India Review M~eting .with State/UT 

~odal Departments on 17tti January, 2020. 

ii. All the States/ UTs were directed., to take up the cases rigorously-where utilization is not . . 
up to the mark to improve the utilization of funds. The States/UTs have been directed 

to ensure that funds released .. In a year are utilized In the same year so that delay in 

release of funds could be minimized. and Instances of parking I Idling of funds in the 

bank accounts as unspent b.alance coul.d be reduced. 

iii. qistrict Authorities have also been directed to speed up utilization (by following due 

processes) an~ diligently follow the time line for sanction as prescribed in Para 3.12 . . . 
and 3.13 in the MPLADS Guidelines. 

iv. Ministry regularly foJlows up with the District Authorities to submit the fund-related 

docu.ments on line for timely release of funds. 

v. The integrated MPLADS portal has facilities for online submission of Audit Certificates, 

Utilization Certificates, Provisional Utilization Certificates <;Ind Monthly Progress 

Reports. District Authorities have been advised to make utmost utilization of these 

services/facilities on the MPLADS portal. The portal is further sought to be revamped · 

under NllP which would 'include features for gee-tagging of works done under 

MP LADS and real-time updating of status of works/pr~jects from the field level. 

vi. To facilitate .access to real time information to the st~keholders of this Scheme, 

development of a Mobile App for this purpose is under process. ·The Mobile App ls 

expected to provide a handy monitoring tool of the scheme for all stakeholders 

\ncluding the general public. 

vii. Officers ·of the Ministry are deputed to visit various States/districts to review the 
implementation of the Scheme which contributes positively to· speed up the pace of 

execution of works. 

viii. The Nodal Departments ·of the State/UT Governments are also impressed ,upon by the 

Ministry to ~ut in place an institutional m~chanism to regularly re~iew the· progress of 

implementation and utilization of funds under M~LAD Scheme, if not done so far. They 

are time and again requested to convene meetings under the Chairmanship of Chief 
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Secretary/ Administrator of the State/UT with the District Authorities and MPs at least 

once in a year and send the Minutes of such Meetings to the Ministry. 

TRANSPARENCY AND ACCOUNTABILITY 

3.27 Under MPLAD Scheme, following provisions have been stipulated for greater public 

awareness and transparency: 

a. A plaque carrying the inscription 'Members of Parliament Local Area Development 

Scheme Work' indicating the cost involved, commencement, completion and 
inauguration, date and the name of the MP sponsoring the project should be 

permanently erected at the work place. 

b. List of all completed and ongoing works with MPLADS funds should be displayed at 

the District Authority Office and posted on the website for information of the general 

public. 

c. District Authorities are to provide information on any aspect of MPLAD Scheme, such 

as works recommended by MPs, works sanctioned/not sanctioned, cost of works 

sanctioned, implementing agencies, quality of work completed, etc., to the general 

public in the manner as required under the Right to Information Act, 2005, as the 

implementation of the scheme has been brought under the purview of the said Act. 

3.28 Responding to a specific query that if in a particular constituency, a project was 

recommended , approved and started during the tenure of a previous MP but the same project 

gets completed during the tenure of next elected MP, in such case whose name would reflect 

on the project's inauguration board, the representative of the Ministry during his deposition 

stated as follows: 

"Sir in para no. 3.22, it is clearly written that the name of the sponsoring MP will 
be mentioned on the name plate." 

The Ministry in their written submission also furnished the following: 

"Para 3.22 of the MPLADS Guidelines, inter alia, clearly stipulates as follows "For 
greater public awareness, for all works executed under MPLADS a plaque 
(stone/metal) carrying the inscription 'Member of Parliament Local Area Development 
Scheme Work' indicating the cost involved, the commencement, completion and 
inauguration date and the name of the MP sponsoring the project should be 
permanently erected." 
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3.29 During the course of examination, the Committee sought to know. if there is any 

website or transparent mechanism through which the Hon'ble Member of Parliament or local · 

- ~-·--- .... ____ p_ublic can. check the details and status·-of·-a-particular project ·under MP LAD Schem·e. 'To-· 

this, MoSPI replied as under: 

· "Since Members send their recommendations directly to the Nodal District 
Authorities and works under MPLADS are executed by the District Authoritie·s 
as per the respective State Government's technical, administrative and financial 
rules, detailed information on works is not centrally at the District level. 
However, the Ministry has made provisions for the District Authorities to enter 
details of works/projects along with financial details on the MPl:.ADS portal 
(www.mplads.gov.in). Log -in IDs have already been given to the District 
Authorities to enter project/work-wise details. The same is visible to the general 
public through the tab "WMS report". 
A revamped version of MPLADS portal was launched in Jun, 2019 with 
· provision.s for Hon'ble Members to make recommendations for works/projects 
onlihe. Further, Implementing agency as a stakeholder has already been added 
on the MPLADS portal to enlarge granularity of the data i.e. till the last mile. · 

Ministry provides training to District Authorities on integrated MPLADS portal 
either by (i) calling representatives from the State/UT Governments and 
imparting them training on the portal which is then intended to be further given 
to District Authorities upon their return to the State on 'creation of Master 
Trainer principle' or (ii) deputing teams of Officers of the Ministry to the State/UT 
Headquarters to impart tr.aining to the District Authorities assembled for the . . 
purpose. 

The integrated MPLADS portal has facilities for online ~ubmisslon of Audit 
Certificates, Utilization Certificates, Provisional Utilization Certificates and 
Monthly Progress Reports. District Authorities have been advised to make 
utmost utilization of these servic~s/facilities on the MP LADS portal. The portal is 
now further sought to be revamped under NllP which would include features .for 

·gee-tagging of works done under MPLADS and real-time updating of status of 
works/projects from the field level. To facilitate access to real time information to 
the stakeholders of this Scheme, development of a Mobile App for this purpose 
is under process. The Mobile App is expected to provide a han.dy monitoring 
tool of the scheme for all stakeholders including the general public. 

Ministry has also conveyed its requirements for development of Dashboard with 
th~ following stipulation: "Multiple dashboard components can be. showh 

. together on a single dashboard page layout, creating a powerful visual display 
and a way to consume multiple reports that often have a common theme." 
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•· --: -·· · ... ., .. - --CHAPTER-IV---- ----···--··-----:--··· - ·---··-- - -----·· 

MONITORING MECHAN1$M 

MONITORIN(:; COMMITTEE 

The Monitoring mechanism that is prev.alent to· oversee !he implementation of the 

Scheme is that there is a Monitoring Committee at District Level to keep a check on release of 

funds, a'dministrative· sanction, proper and timely implei:nentation of work, etc. The District 

Autho~ity shall review every month and, in any case, at least, once in every quarter MPLAD 

works jmplementation with the Implementing Agency. It shall invite the MPs concerned to · . -s1:Jch review meetings _anti send report of such review meetings to the Ministry of Statistics 

and Programme Implementation. The cor:ipositlon' of Officers of other implementing agencies 

attending such Committee meetings is decided by the District Authority/ District Collector. 

4.2 In response to a specific query as to who is designated as Chairperson of such 

Monitoring Committee, MoSPI informed·the Committee that "as per Para 2.10 of the MPLADS 

Gui~elines, the .Di.strict Authority/ District Collector, that is, th.e authorized district functionary . . 
responsible for implementing MPLADS in the district." 

4.3 During the course of examination, the Committee was apprised by one of the 
. . 

representatives of the Ministry that the State audits the expenditure .incurred under MPLAD 

Fl.Ind Scheme. On being asked whet~er it is feasible to.change the Authority responsible for 

Audit from State Authorities· to Aut~ority ir:'plementing the Scheme, MoSPI in its written reply 

submitted as under: 

"Works under MPLADS are executed by the District Authorities in accordance 
with the respective State/UT Government's technical, administrativ~ and financial 
rules. · ·· 

Para 6.3(iii) of the MPLADs Guidelines stipulates, inter alia, as follows, "The 
State/UT Government will review the audit objections and issues arising out of 
the aadit and utilization certificates." 

The role of the State .Government in auditing procedure is clearly mentioned at 
·Para 6.3(vii) of the MPLADS Guidelines, which stipulates as follows, "The 
State/UT Government shall, out of the panel of auditor~ approved with 
Accountant General of the State/UT, enga_ge an Auditor for auditing of MPLADS 
accounts of each District Authority. For purp·gse of continuity, the same auditor 
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may '(if th~ State desires) continue for three years and any fresh appointments 
should be made by January of a calendar year for the succeeding.three financial 
years:" 

Para 5.4 of the MPLADS Guidelines stipulates as follows, "The.District Authority 
and Implementing Agencies will properly maintain MPLADS accounts. District 
Authority will furnish Utilization Certificate every year in the form prescribed in the 
Guidelines to the State Government and the Ministry of Statistics · and 
Programme Implementation .. These accounts and Utilization Certificates will be 
audited by the Chartered Accountants or the Local Fund Auditors or any 
Statutory Auditors as per the State/UT Government procedure. The Auditors 
should be engaged by State/UT Government for each District Authority on the 
basis of the recommendation of the Accountant General of the State/UT 
concerned. The District Authority will submit for every year the audited accounts, 
reports and certificates to the State Govern merit and the Ministry .of Statistics and 
Programme Implementation. The normal audit procedures would apply under the 
Scheme for auditing the accounts of the District Authority and Implementing 
Agencies. in addition, the Comptroller and Auditor General of India will undertake 
test audit and send reports to the District Authorities, the State Government and 
the Ministry of Statistics and Programme Implementation." 

4.4 On being asked if there is any CAG Report on the MPLAD · Fund Scheme and to 

furnish the latest report of CAG on the Scheme, MoSPI replied as foll~ws: 

"The GAG Performance Audit Report of CAG of MPLADS for FY 2010-11. The 
said document is already available in public domain and could be faun<:! I 
downloaded on the web link: https://cag.gov.in/en/audit-report/details/2341." 

Issues of MPLAD Scheme in DISHA Committee 

4.5 On being asked whether representative(s) of MoSPI also participate in the DISHA 

Committee Meetings and if any steps are being taken for raising the issues of MPLAD Fund 

Scheme in DISHA Committee Meetings, MoSPI replied· as under: 

"The representatives of the Ministry and Statistics and Programme Implementation 
do not participate in the DISHA meeting. · 

The integration of information on MPLAD Scheme with DISHA Dashboard is being 
done in active consultation and collaboration with M/o Rural Development. 

Initially MPLADS Scheme was on-boarded on DISHA Dashboard in 
March, 2018 to display the district-wise physical and financial progress to DISHA 
Committee. Thereafter, MPLADS MIS/Dashboard was strengthened and year-wise 
work details were also captured on MPLADS MIS I Dashboard. Subsequently 
MP LAD Scheme on DISHA Dashboard was re-on 
boarded during December, 2020. with additional parameters such as: 
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1) Year-wise entitlement 2) Year-wise release 3) Year-

wise expenditure by categories and 4) . MP's p~nding installments. 

As on date, following information is available on DISHA Oashboard: 

Total recommended amount (District-wise, Year-wise) 

Total sectioned amount (District-wise, Year-wise) 

Total Fund released (District-wise, Year-wise) 

Total expenditure (District-wise, Year-wise) 

Total works recommended ~District-wise, Year-wise) 

Total work sanctioned (District-wise, Year-wise) 

Total work completed (District-wise, Year-wise)" 

4.6 When asked if it is mandatory to take up issues of MPLAD Scheme in DISH.A. 

Committee Meetings and whether the Ministry has received any compla int for not taking up 

issu~s of MP[,.AD Schem·e in DISHA Committee Meetings, the Ministry stated as under: 

. "No instructions have been issued by the Ministry for taking up matters of 
MPLADS in DISHA meetings as the concept of formation of District Development 
Coordination and Monitoring Committees at rural and urban districts of the country 
has been floated and notified by M/o Rural Develop!llent and DISHA Committee 
Guidelines have also been framed by M/o Rural Development. No complaint 
related to DISHA Committee Meetings has come on record ot the Ministry." 

Performance and Achievements 

4.7 During the course of examination, .the Committee sought to know if the Ministry had 

conducted any assessment of the works under MPLAD funds (since its inception .in 1993) to 

find out achievements of objectives of the Scheme. To this query of the Committee, the 

Ministry in its '.#ritten submission furnish~d as under: · 

"Since the inception of the MPLAD Scheme in 1993, 24,87,018 n.umber of works 
have been recommended, 22,05,653 number of works have been sanctioned 
and 20,05,830 number of works have been completed. 

Latest/last Review Meeting with State/UT Nodal" Departments was held on 
· 17 .01.2020 wherein the issues viz. non-release of instalments due to non-receipt 
of fund-related documents from District Authorities, slow utilization of MPLADS 
funds, convening of State/District-level review meetings, full operationalisation of 
the MPLADS portal and closure of accounts of Ex-Members were taken up for 
detailed discussion. . . 
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The Ministry had started the initiative of third party physical monitoring of 
MPLADS works in the year of 2007-08 and NABARD Consultancy Services 
(NABCONS) was engaged for Third Party Monitoring. In the first phase in 2007-
08, 30 distri,cts; in the second phase in 2008-09, 43 districts; in the third phase in 
2009-10, 60 distri.~ts and 75 districts in the fourth phase in 2010-11 were 
covered by NABCbNS. 

The report of 208 Districts submitted by NABCONS were examined and 
feedback I observations of this Ministry sent to the concerned District Authorities 
with a copy to their respected State Nodal Department for seeking/clarifying the 
factual position and taking corrective measures, whenever required. 

The Agricultural Finance Corporation (AFC) Ltd. was subsequently engaged for 
third party physical monitoring of works in 100 selected districts covering 50 
Districts each in North Zone and West Zone in the year 2012-13. As in the case 
of reports submitted by NABCONS, the physical monitoring reports of AFC for 
the 100 selected· Districts were analysed in the Ministry and shortcoming I 
lacunae found in the implementation were communicated to the concerned 
Districts Authorities for their comments and requisite remedial action, wherever 
required. · 

Findings: 
•' 

Both the monitoring agencies had, inter alia, found that the MPLAD Scheme is a 
unique Scheme; having the characteristic features of decentralized development 
and has resulted in creation of good quality assets, which have positive impacts 
on the local economy, social fabric and the physical environment. In its report, 
NABC.ONS had specifically mentioned that at the macro level, the achievement 
of the MPLAD Scheme appears to be incomparable with other Schemes. It is the 
only scheme at All India level in which involvement of the local' communities, 
groups and sections of peoples is experienced/ensured for identification of 
works/facilities required as per the "felt needs" and wish list of the local people. 

However, the third party physical monitoring of MPLADS work had revealed a 
few shortcomings/lacunae in the implementation of the scheme; some of which 
are sanction of ineligible works, encroachment of MPLADS assets, non-existence 
of MPLADS assets, diversion of use of MPLADS assets, delay in financial 
sanction and completion of works and works awarded to ineligible trust/societies. 

Action Taken: 

In all cases of financial irregularity, the Ministry had requested the States/UTs 
Government and concerned District Authorities to recoup the funds and initiate 
suitable action against the erring officials. In other cases, suitable rectification 
measures were suggested such as removal of encroachments, eviction of 
unauthorized occupants, restoring the assets to its intended use and erection of 
plaques in all work sites. 

Further, directions were issued to the Districts/State Governments for following 
the established . work scrutiny; technical, ;vvork estimation, tendering and 

41 

' ' 



administrative procedure of the State/UT Government concerned In the matter of 
work execution, taking commitment from the user agency for maintenance, 
furnishing of Work Completion Report immediately after 9ompletion of ·work, 
maintenance of relevant Registers/records, etc. 

The concerned District Authorities had furnished the action taken reports/factual 
status on the issues highlighted in the reports. · 

ln view of the findings of th~ two agencies, adherence to the provisions of 
MPLADS Guidelines is reiterated in various meetings and State visits made by 
the officers of this Ministry. Also, t~e Guidelines have been .suitably modified like 
fixing the limit of unspent balance for release of funds so as to ensure optimal · 
utilization of these funds. The integrated MPLADS Portal has also been co-
integrated with the provisions stipulated in the Guidelines so as to enable 
monitoring the works done under the scheme." 

4.8 While deposing before the Committee, the Ministry infornied that out of ~3960 crore 

provided for the MPLAD Fund Scheme, ~10 crore was usually kept aside for the third-party 

evaluation of the Scheme. When the Ministry was asked to provide the details about the 

manner in which this ~ 10 crore was utilized for the third-party evaluation of the Scheme, 

MoSPI stated as under: 

"~10 Crore allotted to the Ministry under the Head "Professional Services" is for 
selection of an independent agency for third party evaluation of MPLAD Scheme 
through Quality and Cost Based Selection (QCBS) Proce.ss· for Procurement of 
Consultancy Services laid down in General Financial Rules, 2017. 

During FY 2020-21, Ministry intends to undertake the work of Third Party 
Evaluation of MPLADS works in 216 Nodal Districts throughout the country 
through selection of an independent agency." 

4.9 The Ministry had also been asked to furnish the details of the mechanism ,if any, to 

monitor the appropriate/efficient utilization of ~10 crore meant for third-party evaluation. To 

this, MoSPI furnished as under: 
•• < 

'The deliverables have been linked to the payment schedule and time-frame for 
completion of the exercise has also been laid down. All these have been duly 
incorporated in the Request for Proposal (RFP) document floated for the 
purpose." 

4.10 On being asked to provide the details of criteria/process adopted for selection of 

agency as third party for monitoring/evaluation of the Scheme along with the details of 

functioning of such agencies, MoSPI furnished as fol ~ows: 

.. ' 



"The selection of the agency for Third Party Evaluation of MPLADS works in 216 
Nodal Districts shall be done through Quality and Cost Based Select!on (QCBS) 
Process for Procurement of Consultancy Services laid down in General Financial 
Rules, 2017. 

The proposals have been invited from prospective bidders under the 'Two bid' 
system. The criteria for evaluation of technical bids [lave also been clearly 
mentioned in the R'FP document such as average annual turnover, total number 
of completed works/studies costing {50 lakhs and above, number of States/UTs 
covered in multi-state projects, organizational strength and infrastructure, quality 
and. experience of technical personnel and self-assessment and presentation on 
plan of work. 

Further, technical bids are to be analysed and evaluated by a Consultancy 
Evaluation Committee (CEC) constituted by° the Ministry. The CEC shall record in 
detail the reasons for acceptance or rejection of the .technical proposals analysed 
and evaluated by it. · 

The Ministry shall.open the financial bids of only those bidders who have been 
declared technically qualified by the Consultancy Evaluation Committee." 

-·· 
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1. An Overview 

PART II ,. < 

OBSERVATIONS AND RECOMMENDATIONS 

··~ 
; 

MPLAD Scheme is envisaged to provide a mec.h~.Qis.m for the Members of 

Parliament to recommend works of developmental nature for creation of durable 

co~munity as~ets, with a · provision of basic facilities including community 

infrastructure, based on locally felt needs. The Scheme has bee,n initiated on the 

idea of "participation of citizens in identifying the gaps' of the country" so that 

the benefits accrue to th~ ger:ieral public. Every Member of Parliament is 

allocated a fund of ~ 5 crore annually which he/she can utilize in implementing 
.. : 

developmental programmes in various areas for the welfare of general public. 

Jhe release of funds under MPLADS is subject to fulfillment of fund-

related criteria as mentioned in the Guidelines, as amended from time to time 20 

times, and scrutiny of fund-related documents. Further, those documents upon 
.... ' 

scrutiny should conform to the criteria stipulated for fulfilment of unspent and 

unsanctioned balance. However, delayed submission of requisite fund-related 

documents like Utilization Certificates, Provi$ional Utilization Certificates and 

Audit Certificates, by the District Authorities, has a cascading effect on release 

of pending instalments leading to subsequent delay in the ongoing projects. 

MPLAD Funds were suspended owing to the COVID-19 pande~ic for the 

financial years 2020-21 and 2021-22. However, the restoration of MPLAD funds 

during the remaining part of the financial year 2021.,.22 got approved, with 
release of MPLADS fund at the rate of~ 2 crore per Member of Parliament in one 

instalment. The Ministry: clarified further that from 2022-23 to 2025-26, funds 

would be released under the scheme at the rate of ~ 5 't rore per annum to each 

of the MPs in two in~talments of' 2.5 crore each. 

The examination of the scheme by the Committee and their 

Observations/Recommendations on the issues relatil'l'g to release of funds, 

Utilization Certificate, suspension of MP~D funds, delayed submission of fund-

related documents, abandoned projects/works, centage surcharge by PSUs, 

Funds fo.r various Trusts/Societies, requests from institutes other than 



prescribed in the guidelines, facilitation centres, non-utilization of funds, need 

for transparent mechanism and issues with monitoring committee are detailed in 
the succeeding paragraphs. 

2. Release of MPLADS Fund 

The Committee note that both at the time of co·nstitution of Lok Sabha 

after General Elections and after the election of. a Rajya Sabha Member, first 

installment of ~2.5 crore is released to the Nodal District Authority without any 

documents. However, in the remaining years,· one of the criteria for releasing the 

first installment .in the subsequent years is furnishing of the Provisional 

Utilization Certificate of previous year covering at least 80% of the expenditure 

of the fi~st installment of the previous year. Tt)e Committee view this condition of 

furnishing 80% utilization in a gap of almost one year as an impediment when 

the region-wise c'onditions and circumstances in each State hugely differ from 

one another. The Committee observe that the criteria of furnishing Utilization 

Certificate for the release of second installment of a financial year is both 

cumbersome and time consuming procedure as obtaining and furnishing . .. .. 

Utilization Certificate involve different authorities, paper work and several 

formalities. This invariably leads to delay in release of funds and also delay in 

payments to respective agencies/contractors resulting in stalling of ongoing 

projects and cost escalation. 

Hence, the Committee urge the Ministry to review the aforesaid criteria 

and bring appropriate amendments in the guidelines so as to simplify and 

expedite the process of fund release. The Committee recommend that there 

should be a mechanism put in place to facilitate the process of proposal, its 
estimates, tender, passing of bills and release of payment to contractors within a 

stipulated time frame which would help in smooth implementation of the 

· projects under th~ MPLAD Scheme. 

3. Suspension of MPLADS Fund 

The Committee note that MPs constantly receive several requests from 

general public/So.cieties/Trusts from their respective constituencies to carry out · 

various developmental works/create asse~s for the welfare of the people. With 
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MPLADS Funds having been suspended during COVID-19 pandemic for two 

years, i.e. 2020-21 and 2021-22, MPs have not been able· to recommend any new 

project and thus these requests from general public/Soc!eties/Trusts have not 
' been entertained. The Committee strongly desire that as· COVID 19 pandemic 

situation in the country has eased, for the present M .. ~ :s, the MP LADS Fund of 

5 th year may be released during 4th year, in advance, in order to enable the MPs 

to recommend/sanction projects on aforementioned requests. · 

The Committee also recommend that there should be a fixed timeline of . ' . 
half yearly release of installments during a financial year. The Committee hope 

that early release of second installment of a particular year would ensure timely 
·. ; 

remittances to the respective company/contractors so that the projects are 

carried out smoothly. . .. 

As it was decided not to operate MPLADS for FY 2020-21 and FY 2021-22, 

thus there was no release of MPLADS installments during these two years 

including the unreleased installments on or be.fore 31.03.2020. Annual 

budgetary outlay for.MPLADS for FY 2020-21 was placed at the disposal of D/o 

Expenditure, Mio Finance for managing the health and economic impacts of 

COVID-19. However, during the course of examination of the subject, the 

Committee observed that installments for the financial ' year 2019-20 were also 

not released for most of the MPs. The Committee note that there are certain 

sanctioned/approved projects which have been completed or are at the stage of 

completion but due to non-release of previous ii:tstallments, payments for such 

projects/works are still pending which unfortunately resulted in projects being 

abandoned mid-way. To overcome this, the Committee now call upon the 

Government to make appropriate arrangements to release pending installments 

of previous years in order to clear the committed liabilities under MPLAD 

Scheme and to help people derive benefits from erstwhile dead/abandoned 

projects under MPLADS. 

4. Delayed Submission of Fund-Related Documents 

The release of funds under MPLAOS is subject to fulfillment of fund-

rclated criteria as mentioned in the Guidelin~s and submission of fund-related 
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documents. and those documents being found in order upon scrutiny, along with 

fulfillment of criteria of unspent and unsanctioned balance. Delayed submission 

of requisite fund-related documents like Utilization Certificates, Provisional 

Utilization Certificates and Audit Certificates, by the District Authorities, has a 
cascading effect on release of pending installments. 

The Committee, .during the course of examination, found certain instances 

wherein funds were not released even though the requisite documents were 

submitted by the concerned District Authorities to the Ministry. The Committee 

also found that due to lack of coordination between District Nodal Officers and · 

Central Ministry, release of installments got delayed. Taking cognizance of this, 

the Committee w'ould like the Ministry to have a re-look into this aspect of 
documentation so that the issue of delay in release of funds could be minimized. 

The Committee ppine that timely release of funds is vital as implementing 

agencies/contractprs will stop work if payment is pending. The Committee 

reiterate that no work of developmental nature should stand idle. 

5. Completion of Abandoned Projects/Works 

The Commi~ee observe that on several occasions certain projects/works 

which were duly proposed, sanctioned, approved and had commenced during 

the tenure of predecessor MP were left abandoned. In some instances, those 

project were found neither functional nor in a condition to be used, during the 

tenure of successor MP. The Committee observe that although the successor 

MP does recommend completion of such projects/works, the State Governments 

are reluctant to complete the carry over projects/works. The Committee view this 

as a serious loophole and urge the Ministry to take up the matter with the State 

Authorities/Nodal District Authorities to identify such projects (which are lagging 

due to change of elected representative as abandoning any project/work mid-

way would be a sheer wastage of funds)and take steps t? get them completed in 

time. The Committee recommend that the Ministry has a role inter-alia to 

evaluate MPLAD Scheme and hence need to seek information on such 

abandoned projects from each State and put in place a strong monitoring 

mechanism to ensure that the sanctioned projects are completed in time. The 

Committee also opine that the unused fund allotted to the predecessor MP 
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should be utilized for the completion of such abandoned projects/works with 

minimal delay in documentation process. The Gomrn.i~e~ would like to have a 

State/UT/MP wise status report on such projects for the· l~st three terms of Lok 
Sabha. 

6. Time-b.ound settlement 
,.• 

Under the MPLAD scheme, the funds of predecessor MP cannot be utilized 

directly by successor MP. The Committee are informed that the unspent funds to 

the tune of' 1723 crore of the predecessor Members could be put to appropriate 

use only upon completion of all the eligible works of the· predecessor Member 

and closure of the bank c;iccount of the predecessor Member and transfer of the ·. . . 
balance of funds of the predecessor Members to the bank account of the 

successor Members. The Co.mmittee note that this entire process of 
.. • 

"transfer/distribution of uncommitted balances of funds and closure of 

accounts" · is a time consuming process and ' 1723 crore is standing to the 

credit of such cases. The Committee expect the Ministry to identify the problems 

inherent with such huge amount of funds lying idle. They call upon the Ministry 

to ensure that the Saving Bank .ac(!ount of the predecessor MP linked to 

MPLADS is closed and f~nd transferred to the MPLADS account of the 

successor MP in a time bound manner, as prescribed under MPLAD guidelines 

and the Committee are apprised of the progress in this r'egard. 

7. Specific Guidelines for educational societies/trusts 

The Committee note that as per ·extant guidelines of MPLAD Scheme, 

there is a ceiling of '50 lakh for the lifetime of each Tru~t/Society from MPLADS 

funds. The Committee have found that some trusts/societies are engaged in 

community service since long and hence operate several institutions. For 

instance, there are certain societies which have about .100 units/schools under 

their puryiew but due to existing p_rovisions in the guidelines, MPs cannot 
recommend funds for such .large number of schools. The Committee view this 

provision as a hurdle for the development of education system/infrastructure in 

the country. They, therefore, opine that th~e Ministry sh·ould enhance the ceiling 

of '50 lakh, so as to enable. the MPs to recory1mend/sanction significant amount 

of fund for the purpose. The Committee also :recommend that in order to assist 



more and more schools and for better future of education system in the country, 

the purview of ''MPLAD Scheme should be expanded and MPLAD Scheme 

guidelines amended in a way so as to allow the MPs to recommend/sanction 

fund for the development/betterment of Government-Aided schools in the 

country as well. .. 

8. Requests from Other Institutes 

During the course of examination, the Committee have found that on 

various occasions, MPs receive requests from certain institutes, which are not. 

included in the extant guidelines, for sanction of MPLAD fund for various 

developmental works. In such cases, MPs are not in a position to assist them 

even if the institutes/organizations seem deserving. To cite an instance, the 

Committee are aVfare of certain Ambulance providers where the ownership of 

the vehicles are with the Zita Parishads/Corporations yet their maintenance 

aspects are better handled by a Non-profit organisation/NGO. Since it is the 

pri!'1'le responsibility of the elected representative~ to look into such 

grievances/practical difficulties of public/institutes/societies, the Committee feel 

that the MPLADS guidelines should be suitably amended to enable MPs to 

recommend such projects/works or help deserving Non-profit 

organizations/NGOs too under MPLADS Scheme. Overall, the Committee 

recommend that the purview of the MPLAD Scheme should be broadened so as 

to enable the MPs to assist more and more number of institutes/recommend 

works of developmental nature thereby ensuring creation of durable community 

assets for the betterment of education system/infrastructure in the country. 

9. Centage Charge by PSUs 

The Committee note that the Ministry has authorized several PSUs like 

NBCC Ltd. to undertake various projects/works under MPLAD Scheme while at 

the State level the same is being accomplished by State Corporations. Both the 

PSUs & State Corporations provide supervisory, architectural and other 

institutional s_upport for implementation of quality work under the MPLAD 

Scheme. The Committee, further, note that as per the extant MPLADS 

Guidelines, centage charged by the PSUs has not been allowed. This often leads . . . 
to disputes at the district level with reference to the centage which has to be 
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charged by the PSUs officially. The Committee view that since aJI these PSUs do 

not draw money from the Central Budget, the Ministry should make appropriate . 
amendments in the guidelines including upper ceiling ·on· centages that can be 

allowed to CPSU~ and State PSUs both, for projects/works.\mder MPLADS. 

10. Need for Facilitation Centre· 

The Committee note· that under the scheme, ·there is a provision of 

Facilitation Centre at District Collector office. The Capital cost of setting up of 

such facilities including equipment, furniture, etc. is not to exceed '5 lakh and 

will be met from 2% Administrative Chatges of MPLADS funds. The main . . . 
function of the Facilitation Centres is to provide relevant information to all MPs .. ' . 
at one place for the effective implementation of the scheme. The Ministry have 

further apprised the Committee that 2% ~dministrative expenses from every 

installment released by the Ministry in respect of tbe Hon'ble .Member is shared 

in such a proportion that 0.2 % is allocated to the State Nodal Department, 1 % is 

allotted to the Implementing District and 0.8 % is retained by the Nodal District. 

The Committee are astonished to note that in cas-es· where even an MP is 

not availing the Facilitation Centre, still 2 % administr~tive expenses continue to 

be deducte~ from every installment released to the Member. The Committee 

express their dismay as they find _the deduction of 2% administrative charges 

from MPLADS Fund of the MP, even though Facilitatio.n Centre is not ·availed, 

should not be done. In light ·of this, the Committee urge the Ministry to 
appropriately amend the provision relating to deduction of administrative 

. charges from the MPLADS Fund, where the services of..Facilitation Centre is not 

availed. 

11. Need for the audit of Administrative Expenses 

..., (' 

Under the MPLAD ~uidelines, there is a provisign of 2% Administrative .: 

Expenses which gets deducted for the Facilitation Centre at the District Collector 

Office. The 2% Administrative Expenses, from every instalment released, in 
respect of Hon'ble Member is shared by the Nodal Authority, Implementing 

District Authority and State Noda1 Department in the giv·e_n ratio. The Committee 

observed that the Administr~tive Expenses on~e distributed by the Nodal District 



would be consid~red as spent & separate Utilization Certificate would not be 

necessary for those expenses. Taking view of the fact that the cost of Facilitation 
Centre is borne out of 2% administrative expe.nses deducted from the MPLADS 

Fund allocated to the MPs, the Committee are of the firm view that the Ministry 

should strictly monitor and keep a· check on the appropriate utilization of these 

expenses. The Ministry should also ensure that strict action should be taken 

against those found guilty of any misappropriation in this regard. The Committee 

strongly feel that this 2% Administrative Expenses is essentially. pl:Jblic money. 

and there should be a mandatory audit to ascertain its proper usage. The 

Committee would urge the Ministry to frame guidelines in this regard in 

consultation with District Authorities so that they may get notified from the next 

financial year onwards. The Committee may be apprised of the steps taken in 

this regard. 

12. Non-l:Jtilization of Funds 

The Committee observe that under MPLADs Scheme large amount of 

funds remain unutilised/lapsed on several occasions as recommended projects 

could not commence due to delay in obtaining technical clearance, financial 

clearance; administrative clearance etc. The Committee expect the Ministry to 

issue instructions to the Nodal District Authorities that all the 

clearances/formaljties involved in obtaining the approval for recommended 

projects/works may be done in a time-bound manner through online Single 

Window System and strict action should be taken against those found guilty of 

deliberately delaying the process since such projects are recommended for 

the_ welfare/interest of the general public and all round development of 

their area. 

The Committee also recommend that in case where certain 

recommended/sanctioned project could not commence on time, there 

should be a valid reason for the same and it should be timely intimated to 

the concerned MPs so as to enable ther'n re-allocate the fund to 

another/new prC?ject/work which would considerably help in appropriate 

and optimal utilization of MPLADS fund. 
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13. Ease in availability of Real Time Data 

The Committee note that the Ministry is maintaining a website/dashboard 
•. 

which reflects real-time status/progress of various projects/works being carried 
. . 

out under MPLAD Scheme in the country; to enable MPs as well as the general , 

public to check the status/progress of these projects/works. But the Committee 

are astonished to note that most of the elected representatives do not get any 

info.rmatlon regarding the . status o.f their recommended works from Zila 

Parishad/ the District Administration. In order to ensure that maximum number 

of people are aw~re of this website/dashboard, the .~ommittee note that the 

Ministry have in the past instructed the State Government/.Nodal District 

Authorities to take necessary steps/measur~s in this regard along with 

disseminating information with regard to its features/operations and given · 

training too. However, the· desired impact is still no't seen. The Committee 

strongly feel that there is a.n urgent need to review the existing Dashboard on 

MPLADS of MOSPI and develop such an online Portal/web-based MIS which 

ensures that the information in respect of different programmes/projects/works 
. '. 

under MPLAD Scheme gets generated and updated timely. It will help the MPs 

as well as all the stakeholders including general public get updated/real-time 

information about the status and progress of these programmes/projects/works. 

The Committee strongly feel that the Ministry should continue to strive towards 
developing an elaborate and user friendly dashboard of MPLADS Portal for the 

Members of Parliament specifically, wherein they can log into their e-account to 

view the minutes and circulars/notifications with respect to developmental 
••• 1o 

works related to their ·respective constituencies. An automated sms alert 

mechanism should also be put in place so that the Members of Parliament could 

get notifications related to uploading of circulars etc. on Member's specific 

dashboard. Also, a copy each of t'he said notifications should automatically 

reach all State Secretaries/UT administrators, who, thereafter, can endorse It to 

all the DMs/DCs posted in their State/UT. The Committee would like to be 

apprised of the steps taken in this regard. · 
.. ' 



14. Monitoring Committee 

The Committee note that under the scheme there is a provision of 

Monitoring Committee at District Level to keep a check on release of funds, 

administrative sanction, proper and timely implementation of work, etc. It is the 

task of the District Authority to review MPL.AD works implementation with the 

Implementing Agency every month and In .any case, at least, once in every 

quarter. Further, the District Authority is to invite the MPs concerned to such 

review meetings and send report of such review meetings to the Ministry of 

Statistics and Programme Implementation. In view of this, the Committee urge 

the Ministry to ensure that review meetings are convened regularly by the 

Monitoring Com1J1ittee for effective implementation of the MPLAD Scheme and 

attention be drawn on various lacunae which hinder the 

implementation/execution of the Scheme. E.nsuring that the reports of such 

revi'ew meetings· are received within the stipulated time would enable the 

Ministry to take immediate necessary steps based on the 

observations/recommendations contained in reports and help in addressing the 

issuesflacunae so brought forth. 

15. Third Party Physical Evaluation 

The Committee observe that MOSPI has taken up the task of holistic 

revision of the extant MPLADS Guidelines :which would be based upon the 

findings of the proposed third party physical evaluation of MPLADS works in 216 

districts during financial years 2020-21 and 2021-22. The Committee are further 

informed that -the Request for Proposal (RFP) for the third party physical 

evaluation of MPLADs is currently In process wherein an independent third party 
would evaluate MPLADs work through a transparent process. The Committee 

are happy to note that MOSPI is actively engaged in the up-gradation of MPLADs 

Scheme via amendme~ts in its extant guidelines and )ill date twenty 

amendments have been made to improvise works under the scheme. In view of 
' . 

this, the Committee would like the Ministry to ensure that works sanctioned 

under MPLADS do not get merely delivered rather stay operational for years to 

come. The Committee hope that their recommendations would be placed before 

the selected Third Party Evaluator. They would u'rge the Ministry to update them · 1 • 
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also on the status of the t~ird party physical evalua.tion done for the works 

sanctioned under the scheme. The Committee would like to be apprised about 

action taken by MOSPI ori the report of Third Party evaluation team at the 

appropriate time. 
.. . 

16. Full Utilization of Funds for Third Party Evaluation 

The Committee note that the Ministry sets aside~ 10 crore annually for the 

Third party evaluation ·of the developmental works/projects created under 

MPLAD Scheme. The amount of~ 10 crore is allocated ·fo the Ministry under the 

head 'Professional Services' for selection of an independent agency for third 

party evaluation through Quality and Cost Based Selection (QCBS) Process. The 
~ . 

Committee observe that the Ministry has been irregular in conducting third party . .. .. . 
evaluation owing to which ' 1 O crore (meant for such evaluation) gets 

surrendered. The Committee take serious note of this lapse and urge the 

Ministry to frame upon a mechanism which would .ensure annual evaluation for a 

sample of projects every year. A dedicated unit must be set up in the Ministry 

which would priorities regular evaluation without any lapse. The Committee 

would also like to be apprised of the results of the previous third party 

evaluations conducted by the Ministry and acti'on taken thereof. 
··' 

17. Time Bound Action 

The Committee observe that the Para 3.13 of MPLAD guidelines have 

provision for .action against defaulting implementing agencies. As per the ...... 
guidelines, the sanction letter should necessarily mention the time limit for 

completion of the work which should generally not exceed one year. The 

Committee note that the sancti<;>n letter must include a clause for suitable 

action against the implementation agency in the .event of their failure to 

complete the work as per government procedure. The Committee are glad to 

note that the MPLAD gµidelines ~re. envisioned to achieve the results but the 
Ministry has the onus to bring to action the provisions under the guidelines. 

They urge the Ministry to take concerted efforts with utmost dedication for timely 
' 

completion of sanctioned development Vl(,Orks. Hence, the Committee would 

like to be apprised of the cases where 'suitable' actions were taken against 
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defaulting agencies on unsatisfactory response received from the District 

Authority. 

18. Creation of Subordinate unit/Office 

. The Committee observe that the concept of J\!lonitoring Committees at 

district level is designed to keep a check on timely relea~e of funds, completion 
. . 

of developmental work, etc but there is no direct supervision of works by the 

MOSPI in each State/District. MPLADS, being a Central Scheme, comes under 

the purview of MOSPI for its role in release of funds, m!)nitoring, account 

keeping and evaluation, hence the Committee strongly feel that MOSPI should 

establish a dedicated monitoring unit so as to have a direct look at the progress 

of developmental works sanctioned under MPLADS. Once an online portal with . .. 
real-time data is developed, monitoring the progress against each indicator 

would be easy for: !his dedicated unit and transparency and speed in the scheme 

implementation could be achieved. At present, the Ministry awaits and relies 

upon the Reports (quarterly) of the Monitoring Committees for further actions 

with respect to release of funds, sanction letters etc. The Committee are .of the 

strong opinion that having a unit would definitely idei:ttify any problems at State 

level and better coordinate with State Governments to streamline and implement 

the MPLADS projects in a time bound manner, as the MPLADS is implemented 

at the field level. 

NEW DELHI; .. 
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List of MPs of 17111 Lok Sabha.: whose·lnstaJlments of 2019~20 UnderMPLADS have not 
been released till 30,06.2021 

S.No State Nain~ I Member Na11111 Nodal Olstrlct Conslllllo11cy 
I A~ N ': 1a'_nc1_u _·- -l--s-tm_K_Ul_d_ee_p_R.-a-· -11-~S<O-UTC_H_AN_DA'~ ANDAMAN ANO 

l11stol No. lnstn l Year 

2nd 2010·2020 
Sharrn" NICOl.!AR ISLANDS lnslilllmem 

2 Andhr<i Praoesh Shri BllleshONry 
Vallabbhenenl 

KHISllNA . MACI llUPATNAM 200 2011l·2020 
lnstollmenl 

3 Artsiac:ial Prlldesr Shri T 111>1r Geo LOHIT ARUN/\CHAL EAST 2nd 20111.2020 

--5· Assam 

G Assam 

--7- ·Assam 

ShnMe>ulana 
AJmal BS<lrudc!fn 
SM Ollip Sa.l<la 

Sh11 H.:.r"'' Sing 
Bey 

OHUBRI 

RRANG 

KJ..RDI ANGLONG 

OHUORI 

MANCl\LOOl 

AU"'."ONOMOUS 
OISTnlCT($T) 

Installment 
2nd 2019-2020 
lnstat1me111 
?nd 2011l :>020 
I 1"1Stallmoot 
2nd 2019-2020 
Installment 

Shrl Pr3dyut NOWGONG NOWGONG ?.nd 2'Qi9:2o'2o ,,_ 
8o;doto I ln:;tnllment I 

;--8- A-SS_<_ln_1 ___ __ 1-,,,Sl,...1ri""T=e1..,,...1 ----+-=0""1s=-=R=-=u""c""·;A""R"'t'""t---·1-=o"'to""R""U..,.GA,,..,..R""~,..,,----+,-2.,...n_d__ 2019-2020--·1 

l .. n:mu:rnwar -f:nstal'meot 
9 As!:i:lm Sim HuJdaep HoY Suchar 01ch;1r 2nd 2019·?.v20 1· 

Installment 
10 1--B~1h-at------+-S~ru~n~C~h~a-rld...,...a1-,---1f-,,S~H~E~t<H:-::-P~U~RA----l--NA-W-A~O~A-----+-2-n~a----+~26' 1s-2020 l 

Singl1 ln~tullmom 

-,; -Bln;i.· S:inChi«.Y,l • JAMUI JAf.'Ul(SC)---- f-,2-no ____ po11>-2020 
1 Patowlln t ns1anmem I 

i-....,.,,-r..,.,,.,..------·--·------1i--,.-------1---------+-·~---"·-----'2 Hlh~ Sim Olnesu SAHAHSA l.IAOHE?URA 2no ii 201e.20zo 
I ~ Chur>ara Yadev Installment 

1:i I F.1il1~r I SM Gtmaj S•1lgh DEGUSARAI DEGl.JSARAI 2nd 2019-2020 
lmnonmont -·-. - -·----..;l-------1·-~·------+--,---------1------+-----.. 1·1 Brh~r S11rl Radha Mohan MOT111MAHI PlJRVI CHAMPAR/\N 2nd ~·orn.:zo20 

s.ngn (E.CHA1'~PARAN) I installment 
1 

~ 1-:0~1h-~~-----+-s~1-ir~ll~~~.,.,..,,K~u-1n_n_r __ -l-=0~H~O~JP~U~R~. (~A~R~H,..,.,.AH~)-t-:-:AR_RA_H _____ -i-2-.~~l--~l-~~.o-1-g._2_0_20--!1 

S ngn IP~lalhnP.nt 

;i; Blha' 

,..._. 20 B1i1:v 

5:111 RaiiV Prntap 
Ruoy 
S'm R<;iv Hanjan 
1L<11an1 Sinoh 

I ;:hli Hctm Kr.pot 
'fodnv 
Sn11 Ra\i Sh11nkar 
Pmsatt 

SAJV\N 

LAKHISAR/\1 

PATNA 

MUNGi::R 

PA TAi.IPUTRA 

PA1'NA SAHIB 

20d 
lnstaHment 

2019-2020 '-1 

• 2nd 201!<·2°0~0 i ! lnstellm aot 
:?nd 1--,20.,-,19~.2""0"'2"":>--11 

!Jr. ScinJav OETTIAH PASCHIM ?.nd • -~20 
I J .. 1c.wa• \W.CHAt.IPl\RAN) CHAMPARAN tns~anmenl 

SM Mol1011bnru DA ORA AND NAGAH O/\l>R/\ & NAGAR 2nd 2019-2020 
S:ui11bhai Dllksr HAVELI H1\VEU (ST) lnstallmcol 

lnsta:tmo1ll 8 
1--?.2~-D-c;-·n-. -----1--Dr__,H.,..1J-rs-h---+=co=-=11.1""'M""'t s""·s"'1o""N"'E~R=---hc"'11~/\N""O"'°IN,.,.l""'"'C:H""O"'W"'K,.-·t1~211d ?.019·2020 

-. I 
Vordhan NORTH DELHI I lnslalln1enl 

IAUNJCIPAL 
CORP OJV\ llON 

2.\ Guter:n \ Or. Bhstnllben 
1 Dhlrubhel Shyat 

2·1 Gujar;1: Dr. Mahendrabtia 
K?.lubhill 

BH/\VNAG/\R OHAVNACAR I 2n!! 
lnstallmonl 

SURENDRANAGAH SURENORANAOAR 2nd 
tnstallmenl 

WH!-2020 

2019-7.020 

Mun1"-P!;..U'_a ____ ~.,....,,,.,..,,-----• 

--i~ i=ii;.vara-- - !FAl'Ylnd Kumlll' !_ROH. T_A_K ____ __._R_o_-t_'T_A_K ____ __ _.__?lld _ __ _.. 2019-2020 
S~anna tns1anmen1 - .. ~ -
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n.ep-1a1yMa · ---r Shrl Kn;han Pal I FARiDABAD j FARIOABAO I 2nd 1201£l.?.oro-I GJrjar Installment 
List o f MPs of 171h Lok Sabha whose Installments of 2019-20 Under M~LADS have not 

been released till 30.06.2021 ··' 
S.No Stale Name Membor Namo Nodal Dlstt'.ct Constituency lnstal No. lnstat Year 

v H:nuich<il Proocsh Shri Ram Sworoop MANOI MANDI 2nd W10-2020 
Sharma Installment 

28 Jrnrk'land Ml Annpumo KOOARMA 
Devi 

. KOOARMA 2nd :!<>19·2020 
lnslellmenl 

2!l Jlla(~'land Shti Geeta Kera CHAIBAS SINGHBliUM(ST) 2nd 2019-:>020 
(W.SINGllBHUM) ··' lnst~:ment 

-3()Jhiirt(~ond ·- Shri JlJYtllll Sinha llAZARIBAGH HAZARIBAGH 2nd 2019·2020 
1na1a11111enl 

31 Jhark''and Or NISl\ikanl 
Dubey 

OEOGHAR GOOOA 2nd 2019·2020 
lnel allmcnl 

•--3-2+-K_a_tn_a\_a_l,-·a---~Shr1 Gangasandra 
SllJdOppa 
09,.IVi'IToj 

TUMAl<Ul'~U IUMKUR -2nd 
lnsta:lmcnl 

2011).;!020 

33 K!lmaaka .Snrl LS. Tejai;\11 
Surya 

BENGALURU 
URBAN 

BANGAL.ORF. 
SOUTH 

··' 2ncl 
lnslallmenl 

~OH>-7.020 

K,,,natal:a SM Ram eah 
Chandappa 

BIJAPUR BIJAPUR(SC) ~d 
IMtellmmt 

2.019·20W-

- ·•----____ .llG.,_.aj""lr..._ag ... 1_,......,,..--i-· 
·-·- 3u 1<.1rne1alul Or Ul'nesh Jadhav KALA BVHAGI --GUL£JARGA{SC) 

41 Mnil8tll&ntro 

. Slvl R1'jl'l'IOha11 
1 Unnithan 

KASJ\RAGOD KASAl'lAGOO 

2nd 
Installment 
2nd ZDI 9·2020 
IMlallrnent 

ShriF~za~,P~.~p_--r~lA-:-:-:-KS~l~-!A~OW==e~E~P=--+-:LA~K~S~Hl~\~r:Hl~~~E~P~~~n=-f--o-2n-d----1~2~0-1~e.~~~020,..---I 

1 Monammcd Installment 

I SM OurgD Oil$ 
Uikey . 

I s1v1 RakoSh 
I Singh 

Dr. Jat:;idheshwai 

I ~;:~,~111 
Shl1 Omprekosh 
Bhllpah;inh Alias 
Paw an 

BETlJL 

JADALPU~ 

SOLAPUR 

OSMANAllAD 

BETUL(ST) 

JABALPUR 

' SOLAPUR{SC) 

0$1.lANASAO 

·-~·--2nd 201l:l ·2020 
ln.Me!lmeal 
~d--- "'i0fg..~O:W-

111s1a11111011t 
2nd 20Hi-2020 
installment 

2nd 2019·2020 
• 11,sw:lment 

R11fon1mllal~ar I 
2019·2020 Sr.ti Prelgprno BULOANA I 8ULOHANA I 211d 

.1001uiv 1nstanmon1 

1
6rP~n-,~-,-1---i-=s~E=e~o-·---~ ---t~6~E~E~D,.-----,-.. -,-i-~2-no-=----lr-:.-'.20~1~g~.2~0:?0~.,--~ 
Goplnalh Mun<!et 1nstall1~1e111 

20f9-2020 

l
~~~D -~~ ~ ~ ~ 

Patil Oanve 1Mt311111en1 
___ 4_5-J.--M-,1-har-as0h0-tl~---·-s-ht'l~S~o-r1-JO-Y~IK-a~k~a)--l-~=.A~N~G=-:Ll,--~-----l-S~'A.,..l~~G=l~l~----1--:?:-11·~d----1~20~1""'0~~~0~20:-· 

Ran1c.'1811dro Pali! 1ns:a11ment 

4o Mampur 

47 MoniPUr 

Dr. Lcrt10.,..S-. ---l-=s~=~N"'A"'""""PA""T'"'1 ____ ._.,,.o_u""r""E""R-----+..,2,.-11-:d---l--:w~1"°9.~2""0"'2il:---l 

PION 
Or. R1>111an Singh 
Riljkumar 

IMPHAL EAST 

MANIPUR(ST) , lnst.allm11nl 
• INNER MANIPUR 2nd 2:119-202:> 

lnsla:lmenl 
-4-u ... _N~ag-,~-and------s""·hf..,i""T,...Ok'"'h_c.,..11_0 _ _ ,""'o'-111-·-1A-PU-F-~----li--NA_G_A_lA_N~D--- -1...,,2-nd..,.---l·•-.:02~0'""19'"'.2""0""'20""--

Yeplhoml Installment 
1---49-J..·0o'-~-h-a-----+-~S7hri"'""'·s-as-an-la---i--KA-LA~HA-N""'ot-----1.-KA __ LA_,.HA,..,.,.N~D.,..l----t-2~n<l-:----T--.:o2:J~1~9-~2~0~20~--! 

Kumw Pando Installment 
1--5-0"1·-o-d_l_stw-----~-l--5-,~-P-ra-ta-p---+-:B-A_LA..,...,,S~O~R~E..;_ __ -4-:a-:-A'"'l.A....,..,,S~O~R~E,-----1-=2n-d-:----l-zo--1&-""""'20~2~0--i 

Chandro Sarangl , lnslllllm1J1t 

51 O<lislla Smt. Sangeeta BOLANGIR OOlANGIR 2nd 201i'·2020 
l<unill'I Stngt1 Oeo 'Installment 

.· 
... c 



~-~J R(ljnsl.han I Shri Dovji I .JALORE 
!Aimstngrani Patel 

I JALORE 2nd I 2019-2020 
lnstallmenl • 

List of MPs of 1711' Lok Sabha whose Installments of 2019-20 Under MP LA DS J1 ave not 
been released tl ll 30.06.2021 

S.No Stalo Name Mambor Name Nodal Dlslrlcl Consllluoncy lnstal No. lr\Stlll Yeur 

53 RajllSU'.<l'l Shi! Na~ndra JHUNJl1UNU JHUNJHUNU 2nd 201&-2020 
K.imor I not ailment 

54 R<ltoslhM Sht1 Om 13irla KOTA KOTA 2nd 20i11·20AO 
. lnstattmenl 

~ R;~asUiun Slut Rajyavardhcln JAIPUR JAIPUR RURAL 2nd 2019·20?.0 
Sil\!)h Rathore tnstallman1 

58 Rqsslhan SM Sl•kllblr Slngl\ TONK TONK·SAWAI 2rld 2011)-2020 
Jau11apuria MADMOPUR lnslallmonl 

1>1 Tomll N;;du Or A ChOilDKUmar KRISHNAGIRI KRlSHNAGIRI 200 2010·202Q l 

, Installment I - SS T""1llNadu SM A.K.P. NAMAKKAL NAMAKKAL 2nd 20t9-2020 .. Chin raj Installment 

5EJ lM\.t Hl'dU SM A1ldil11ulllll Nll.GIHIS NILGIRIS(SC) 2nd 2019·20W 
Rll)A lnslallmenl 

~ - ra,'"lll "-ladu Shn D Ravikumar VILLUPURAM VllUPPURAM(SC) 2nd 20'9·2020 
lnstnllnan l 

()1 TamtlNadu SM Dnanusll M TIRUNELVEU l'ENKASl(SC) 21\d 2010-2020 
Kurnw lnslallMenl i 

I '5:? TlllllllNlltl..i stir: Gauthom VlLLUPURAl.I KAL\.AKURICHI 2nd 2010-2020 I ' S1gamanl Pen lnslaDment i h) Tamil NncJu Dr K. Jayakumar TIRlNALLUR 'TIRUVALLUR(SC) 2nd '"~"" 1 tnslallmen1 

(lll "t1J:nll N<?Cu Stirl K Sharnnuga C0JMl3ATORE POU::iic·H-1 ---- 2nd ' i..:20ifi:r020-· 
I , Sundorom lnsialimoot 

··~ 1lJITlllNGGIJ - TIRUPUR l ~;t:r1 K TIRUPPUR 2nd 2019-2020 

I I Sutibarayan lnst<lltmenl i r:F"oo' " I SM Klln1 K. RAMANATl'APURAM RAMANATHAPURAM 2J1d 2019-Z02C l Navas Installment -·- - ... 
·.. :.niTNadu -- Smt. IUlntmOl'.lii- TUTICORltl THOOTHUKKUOl 2nd :!019·2020 l 

Ko1una11idhl lnslallmonl I 00 T,111111 Nadu GM l<MI P SIVAGANGll SIVAGANGA -2nd 1.019·2020 
Chldaml>aram Installment. i 

! -1-!r THIRUVAR1JR NA GAP 1\ lTINAM(SC) 2nd .2019-2020 I . 69 T:im11Noou SM. M Seiv11raj 
lnsulllmool 

-ro r Shrl Manickam VIRUDllUNAGAR VlRUDHUNAGAR 2na - 201i-2020! TiU•ll Naou 
T09ort1 B I lnstallmeot 

ii Ton;. Naclu IShnPR C01MBATORE CO: MOii TORE 2nd 00111-2020 
N~loroloo 1ns1allmen1 

MAOURAl 
.,__ 

72 To111'1 Nadu - I ShrlS. MADURAI 2r.d 201v-2o;ri I Vmikalcsan ln&tallmt'lnl 
. 73 --ram.INiii:J - ~hrlS. THANJAVUR MAYILAD llHUMI 2nd 201D·2020 

I ' .. Rnrnall11garn 1 Installment 

1-7'4· l~N;;:lu SM S VF.LLORE ARAKKONAM 2nd m~20"'ii>· 
Jagatt>raksna'<an lnsh1ltm..,..t 

i5 Tomll N:;Ou SM S.R. SALEM SAi.EM 2nd 2019-2020 
Per\hil>M 1ns1nllmcnt 

~ Tomn NB<lu SM r 1111umaa ARIYALUR Cl1l0AMOAMM(SC) 2nd 2019-2020 
Val IJVM T hol tn.slallmeot 

, 77 Tetongana Sllil ASlldUddm HYOER!\B/\I) HYDEfWJAD 2nd 2019·2020 
' .. Owalsl installment 

;a Telangana Sht1 Klshan Reddy HYDERABAO SECUNDERABAO 2nd 2019-2020 
GL11l9<1puram • lnstollmonl 

79 uuru- r>r..desr-1 - Stvl Alul Kum;ir MAil GHOSI I 2nd 20Hl·2020 
Singh Installment 



no um;ir Proao&h ·~· Shrl a11anu Pralap I JALAUN ·· J JALAUN(SC) 2nd I S1ngn Verma . ln:;lallrnent 
2{) 1 9·20~ 

List of MPs of 171h Lok Sabha whose Installmen ts of 2.01 9-20 Under MP.LADS have not 
·been relaased. till 30.06.2021 

S.No State Name lnsl al No. lnstal Year · Member N~1i1e Nodal District Constituency I 
r--s-1-i-,.t-11tar-'P~rad-e_s_h ____ _ _,,S,_h-rl_H,_a...,.ris_h __ _,~BA.,.._ s"'·"'r1-----.1-.-B-A."'S'-T,_.1-·----.. _,,., 1-,-2r-,d----1-2-o·fa.za20 

1 Owlvecll lnslallment 
-- ·~a2::-1.·~u~tt~a~rP~r-ad~e-sh~---1-;:S~hrt-.--::K~lrt~1~va~·r-.d~ha_n_·t->G~.o~N~o~A:-----~·+--:G~O~N~D~A=-------1-2-n-0---lh,.,~J~1~9·.~2~020,.,,...__, 

Singh h1s1a11mont 

\~ Uttar Prn<lash Shri Mohammad RAMPUR RAMPUR 2nd 2019-20W 
Azarn Kllan lnstallrne11\ 

84 Ultar Pracielih Shrl Shysm Yadav JAUNPUR JAUNPUR 2fld 2019-2020 
Singh ' Installment 

65 tJttar Pradesh Sml Sonia 
Gancll1I 

RAEBMEU .Rt\E DARELi . 2nd 2019-202() 

80 Ullaral<ham:J Or. Ramah li/\RIDWAR MAROWAR 
l1utallmont 
211<l 
lnslal101c11t 

Rawa! Installment ! 

i!CW·2Q20 

201 9-7.oW~ t Pcktmyal Nlsharik 

. -

Ul .• tarakhand ." Shrl Tlralh Singh PAURI GARHWAl GARHWAL 2nd 

wcs-. .,..1 o:-Be_n_g--.al,..---+-,s""h-n-=A..,.bl'"'1i'"'s1-1ek-:--t-·-t--:::so~u=T1ic:-::TW=E"'N°"T'"'Y--+-=0""1A'~M""o""N'°"o,,.----+=-21-\d:-----+-.:""·o=rn:zoi0 -
- l:lanorjee FOUR PARGANAS _ ~IAROOUR .. · 1nsl;11imr~f1l _____ I 
-"'s"""a ~""'~"'v'""oo-1-=El:-\l-ng_o..,.l---l--:s"'M'"'ri-:A-:-IJ-u-=r:-.,:-he_r_-t-:t"'"1U'"'1'"'~'°SH'""'IOA""6A~O:---- ·- M="li'=R-=s.,..,H"'107"'A'"'o'"'A'"'O:----r1-:-2-nd.,---·t-;'.("'1l""'19.2020 

• Khan I l"slallmcnl 

91 Wes! Benyol 

Sflrl Atltm Singll NORTH 1WENTt' BARRACJ<PUR 2nd 

Shrt Oabul 
Supr1yo 
SM Choudhury 
Mollari Jalll<l 

FOUR PARGANAS lnstal!metil 

PASCHIM 
13ARDHAMAN 
SOUTH TWENTY 
FOUR PARG1\NAS 

ASANSOL. . .< ;1,nd 
I nslalln1ent 

MATHURAPlJR(SCi 2nd 
!11StaUme:11 

2019-2020 

2019·2020 

I 
>--gzl Wes\Ben~al 

-· -i3- Tti_es_1· =~-~ -llJ-al---i·-s=M-.-J-ya..,.l,...rm_a_y--1-=p'"'u=R~U~l.l-A ____ • 2nd 201g.w2rl PURUUA 
Singh Maha!o 

9<1 ··:w- vs-.-l -Cl_Of_1gar·-.--- Shn K-un-a·-,.---·t-.l'"'h"""ilr-!J-~-n-, -----J'"'"H.' \RGRAl~(ST) ';:ll(J -1-2~0 
lnstailmool d 

Hembram .. tnslaUment 

---g5l--W-es-t~8-en._g_:i·1·----+-~-1~-;:-~-~~-~-.-ly----t--:~:-:g'""~""~~li-,I'~=, ~.,.~G=e-~"'~,.,-s-+-J·-A-:O-A-v""p"'"u""R-----;1-~--;,..·;'"a-tlfl-1-cn-, i '"'·'"' I 
oo I Wesl Senqal [ :ii11t Nusrai Jahan NORTll 1WENTY tiASIHHAT 2r.d ·2c1u.2o~o-'1 

i Ht1h1 FOUR PAl~GANAS to~lalimont 

-s71
1 

Wes; B!l"gal ! Srnl. Pralima - SOUTIHWE.NTY .. JOYNAGAR{SC) ··' 211<1 20fri::w~ 
Mond(ll FOUR PAl>.GANAS lnsl<llhncnl •.v I 

I llS Wesl Bengal 

99 Wcsl Bengal 

SM Raju Bis-la- - "oARJEELING 

Sim S.S. 
AllltJWalla· 

!'tot Saugala 
• Roy 

PURBA 
BAHDl1AMAN 
NORTH TWENTY 
FOUR PARGANAS 

OARJEEIJNG 

B/1ROHAMAN· 
DURGAPUR 
DUMDUM 

· 2nd 7.0T9-:fozo--
1ns1ar11nen1 
2nd 2018·20?.0 
lnstailmenl 

:ind 2019-zo~o 
lnslaUment 

Slvi°Satirnifra BANl<lJRA BISHNUPUf{(°SCJ 2nd 2019-2020 
Kh<JI\ ., Installment 

l~-1~02,,+.,.V~/e-s-tB~e-n-ga~1-·--+=o-~-=s~u~~~1a-s--~i-,BA="'°'N~K~U~RA~----+~B~AN.,.,.,.,.KU~RA~-----1~2~n~d~-----<~2-o-1-9.-2-02-o-·-1 

Sarl<ar 1.1nslallrnei1l 
,__ _ _.t _ _ _____ ....__ _ _ ____ ...__ ___ ~.-.--....... -----~--~'"----~-·~----' 



List of the Hon'ble MPs requested for the release of MPLADS fund after the 
sus ;>ens Ion of MP LAO Scheme 
SI. Name of the MP RS/LS MP and State No. 

I Shri K V P Ramachandra Rao Ex-RS MP, 

--· Telangana ·-· 2 Shri Ve Vaithillngam :-17ili LS Pondicherry 
Adv Shri AdoorPakash - 17P• LS MP Allingal Kerala ·-3 ·-· 

" Shri K Murateedl1ara11 171!1 LS MP Vadakara Kerala 

1 

__ s .... si.in ~1r~~a Valavan Thol 
17th LS MP 
Chidambaram Tamilnadu 

n S11ri I< Jayakumar I i 7ih LS Tiruvallur. Tomitnadu ----·--
1 r"' LS MP .7 Adv Snri AM Arilf Aleppuzha Kerala 

8 Shri Shrlra11g Appa Barne 171" LS MP.Mavai, Maharashtra 

9 Shri Manish Tewari 171hLSMP 
Anandpur Sahib Punjab 

10 Shri Suresh Gopi RS Nominated, 
Kerala Et ·shri Dayanidhi Maran 17111 LS Chennal Central, Tcimllnadu 

' Shri B Manickam Tagore 117~' LS Virudhnagar. Tamilnadu 
I I:! Shri P K KunhaUklltly 171h LS Malappuram. Kerala -· ·shri Banda Prakash I RS MP Telan~ana ---·--,, 
-··- Sl)r1 Amar Patnaik I~ RS MP Odisha - ,_Shr. Achyutan_anda Samanta · 1711• LS Kandhamal, Odisha - ic 

•7 1 r Ex-RS MP, Madhya L Sim Prabha~l-'a _ ______ _,__P_ra_d_e_sh _________ _ 
~st , Ex-RS MP 
~~hri B K Hanp1asad i Karrataka 

• 10 Sliri Dha! Singh Bisen 171~ LS Balaghat, Madhya Pradesh ----:=~:1 s·h~i.VlvekNarayan-shejwalkar 111r Gwalior. Mad.hya Pradesh r ·71 Shri N Gokulkrishnan RS MP Pudut:her!X _E:Hhri Narendra Sawa;kar 16th LS South Goa. Goa 
23 Shrl Ramen Detsa I 16tl' LS Mangaldol, Assam 

·-·;:;- • StwfKirtl Aii1d 15111 & 16"' LS Darbhanga, Bihar 
25 Shri Nihal Cl1and 171h LS Sriga11gana~ar , Raiasthan I 

16th !'Ind 1711i LS Mumbai South Central, I 
::6 Shri RahtJI Shewale Maharashta 
Tl Shri 'Jlanoj RaJoria 171n LS Karauli. Rajasthan -

Shrl Gopal Nara,y~n Singh RS MP Bihar 28 
161" LS and 17111 ' 

~o I Shrl Anent l<umar Hegde LS Utter Kannada Karnataka 

,;• . 

I 
Shri Chandra Pal Singh Yada\/ RS MP Utlar 

30 Pradesh ·-
Shri Sanjay Seth 

RS MP Ultar 
31 I Pradesh (for previous term) -
.!2 Smt Renuka S. Saruta 1. ___ 1 _____ _ I 17u L.s Sarguja 

I Chattisgarh 
t • 

' . 

' · . 
... 



I 33 Shrl Praful Patel 

r;;- Shri M V Rajeev Gowda 
35 Shri Blrendra Prasad Baishya 
~ Shri Ram Nath Thakur 

Shri Mansukhbhai. D Waswa 
37 

Shri C N Annadurai 

RSMP 
Maharashtra 
RS MP Karnataka 
RS MP Assam 
RS MP Bihar 
17th LS MP 
Bharuch Gujrat 
17111 LS MP 

.. 

1 . ~ 

..• 
:is -------1 Tiruvannamalai, TamUnadu 
~ Tt-S,,_.h-ri.,.....Vinay.ak B Raut 0 16\h and 17th LS M=P""'RA;.:.;,;.:;:T.;;.N_A_G_IR-1· _____ _ 

39 SINDHUDURG, 
Maharashtra 
16th LS MP Ha.ssan and for 17th LS MPHaSSan--. ~- Shrl H D Devegowda 
17th LS MP 

ci Shri Ram M. N. Kin1a1apu Srlkakulam ahd for 16lh LS MP'Srikakulam 
I Shri Sam sher S. Manhas RS MP Jammu & Kqshmir, Nodal 
• 4~ Dist- Jammu 
r--L I Shri Dr I~ Keshava Rao RS MP Andhra 

~I. Pradesh 
I ~ Shri Santosh K Gangwar 16th LS and 17th LS MP Bareilty Const. Uttar ,I 
~ .11, Pradesh 

Shri Nazir Ahmed Laway RS MP Jammu & 1
!· 

ts Kashmir 
- ~G • -Shrl Toi<heho yeplhomi . 17th LS Nagaland 1 
r.tn· s·tirit=iiShey Lachun2pa RS MP Sikkim -1 
l--:;et's11ri Ramesl)war Teti 16th LS MP Assam --i 

~·------· --~---~---------1 I I Shri A1ay Pratap Singh RS MP Madhya 
49 Pradesh :.:.:M:.:..P ______ .. _' -------l r[-0. S-hr-i P-rabha-s -l<u-mar Singh 16Ul LS loJ!P Bargarh Odisha I 

1 
5; Shrl Umesh B Patil • 17th LS MP Jalgaon _M_a __ ha_r __ as_h_tr_a ____ _ 
52 JA_~~skaur Meena ·17u, LS MP Dausa, Rajasthan ·-·I 

Sl1rl A Vijaykuinar RS MP Tamilnadu 
Shrl Brij Lal l~S MP Ultar Pradesh. Sidharthnagar ·1· 

ss Smt. Geeta Alias Chandraprabha RS MP U\lar Pradesh. Oralya ... --56 Shri M Shanmugam RS MP, Tamil Nadu 
--~----!-----'------------ ~ ~ Shrl Surg:sh KodilZunnil LS MP. Kerala 

Ml Shn E.T. Baseheer 17tl1 LS MP, Kerala 
51l Shri Ramyhar Harldas 17th LS MP, Kerala 
GO Shri hibi eden 17th LS MP, Kera1a 
e1 Shri S Jothimanl 17th LS MP·, Tamil Nadu 
62 Shri SR Parthiban 17th Lok Sabha Tamil Nadu 

·-------~~..::..:.:~~.:;._.:;,;,;.;.:....;...:.~-------·-
63 Shri Agatha K Sangma 17th LS MP, Meghalaya 

7-Shri Lorho. S Pfoze I 17th LS MP, Manipur -- . ---· ------------1 es Shri Renuka Singh 17th Lok Sabha Chhattisg_ar_h ______ -1 

GS Sh~ Adhir Ranjan Choudhary 17th Lok Sabha Wes:...;l...:b.:.en:.;.:g~a;;..I ------~ 
~ Shri Chandeshwar Prasad I 17th Lok Sabha Bihar 

68 Shri Gaura·v Gogol . 17th Lok Sabha Assam 
l-· -

59 Shrl Sanjay Jaiswal 16th & 17th Lok Sabha B...;.ih...;,a...;,r ______ -i 
ro Shri Salish Chandra Dubey 16th LS MP. B1har 
11 Shri Santanu Sen RS MP, West Bengal 
72 Shri Abu Hassan Choudhary 1Glh & 17th LS MP, West,_B...:.en_.g,_a_I ____ ___. 

' .. 
b) 



~ Shril<alyan Banerjee 17th LS MP, West Bengal ·~ 74 Shrl Suilfi<umar Mondal 16th & 17th LS MP, West Bengal .... _ ---· -
75 ~hrl Tari_q Anwar 16th LS MP, Blhar - -
7~ Sh. Vanga Geetha Viswanlh, 17lh LS MP,Andhra Pradesh -
77 Shri Amar PatnaiK RS MP, Odisha 

1·aT s1'-'Manne Srinlvas Reddy LS MP, Telangana 
~-·· 

~~ 
Shri Asaduddin Owaisl 16th and 17\h LS, telangana ' 

..... Snri Bheeinrao Baswanthrao Patil 16th LS, Telan~~-
81 smtshatabdl Roy 17th LS, West Beng~I _______ 

j 82 Shri Arjun Lal Mee0a 17th LS, Raiasthan 
I 83 Shri Prakash Javadekar RS MP. Maharashtra 
~--s~ ;sn·r.l_..:_~1:~pc1l- Balali. Tuman! 1·7th LSMP, Maharashtra 
L~~hri B.liavana Gavali 16th Ls Maharashtra ___ 

... 



..... 

. .. ... . 

Details o·f Amendments in the MP.LADS Guide1.ines w ith effea f rom 2016 
.: 

:.t 

S. Subject ... Da~e of issue 
No. 

1. Utilization of MPLADS fundsior persons with 9iSabilities 051h September, 2016 

2. lncluslon of Gramin Banl<s I Regional Rural Banl<s in the 07 111 September, 201 E5 
Guidelines on MPLADS ' 

3. Release and Management of MPLADS funds i 11 respect of 07111 Septefnber, 2016 
Rajya Sabha MPs re~electecl without break· 

4. Financial assistance to be provided under MPLADS to 051h October, 4016 
differently abl,ed persons with disabilities 

5. Submission of Utilization Certificate and Audit Certificate to( 02nd November. 20·16 
release of 02nd Instalment of MP LADS funds 

6. Installation o'f fixed Wi-Fi system. in educational institutions, 2sth November, 20·16 
villages and selected locations 

... 
I . Provision of. Solar Lighting Systems 201h December. 2016 . 

8. Release of MPLADS funds 291h December, 2016 

9. Equipment for Skill Development and Training 16lh February, 2017 
10. Selection of the Implementing Agency .. 

. , ··"' 23rd February, 201 7 
·-

1t Release of MPLADS funds 281h August. 2Q17 
·-

12. Uti lization of MPLADS funds for SC/ST inhabited areas 181h September, 2017 

13. Al location of MPLADS funds for the works of Trusts/ Societies 251h September, 20'17 
..< 

14. Clarification on One MP-One ld~a Scheme ·under MPLAD 01s1 Decernber, 2017 
Scheme 

15. All Implementing Agencies will carry out expenditure using 03ro January, 2018 
PFMS-EATrnodule with lmmediate effect 

16. Utilization of Administrative Expenses under MPLADS • •• <- oe1h April, 201 a 
17. Con tribution for rehabilitation works in state of Kerala ·1s1h September 2018 

18. Revised Procedure for taking up rehabilitation and 26lh October, 2018 
reconstruction works in areas affected by.severe calamity under 
MP LADS 

19. Admissibility of laptop as an eligible item under MPLADS Q51h February,· 20 ·19 

. .. 

• 
" 



.··· 
20. Release of balance of MPLADS funds left by the predecessor 121h March 2020 

MP in a Lok Sabha Constituency (Fund not committed for 
works of the predecessor MP) 

21. Purchase of Stubble Clearing and Super Seeder Machin~s 19th October 2020 
under MPLADS .... ' 

. .. 

·· ·· · 

..... 

' ., 



Circular No. E-4/2020-MPLADS(Pt) 
Government ofrndia 

Ministry of Statistics and Pl'ogr-amme J.mp1e1nenttltion 
MPLADS Division 

- . 
:&iif.Block-6, I.evel-5, 

R.K. Pnrnm, New Delhi-110066 
Dated:Zo~rnl 20~1 

Subject: Il.\.1:ension of onc .. time dispensation under lVIPLADS for p~1ase 
of testingt screening and other facilities and setting-up of independent 
oxygen munuftlcturing plants in Govt. Hospitals/Dlspcnsarles as a one-time 
meastll'e in connection with COVI0--19-reg. 

Referen<'es ho,·e re.cently been recei,'Cd from Honotabfo Membe_rs of 
JJorllnment nncl (1istrlr.t t\uthorilles for oxtondlng the one time dispemation under-
MPLADS for .IJU!·cliase of testing, screening and other .fudlities in connection '.\ith 
COVTD-19 which was notified vide this Ministry's Circular of even number dated 
24.03.2021 and whkb was intended lo be t-esLricted to only FY 2020-~1. On the same 

line, references are also fa~in~ recr~h't"d to alk1w- 11tiU2atlan of fllnclr. from ?.fPl.A'OR for 
setting· up of i11dcpcndent oxygen manufactming plQ.nls in G-0verntt1cnt 
Hospila.ls/Dispensarie.~. 

2. Kt!eping jn '~.ew tl1e c.onlinuing thrent ·to humnn life posed by 1lte ram{)tlging 
COVID-19 pandemic, it has been decided to extend the Qnc-tlme dispensation ·under 
:MPT.ADS for purchase of testing, screening and other facilities in connection with 
COVlD-19. It ltas ulso beoo decided to allow setting-up of· independent 
oxygen manrt(actur-ing pla.n18 in C't011t. ffospitalB/Oi£pctnsnrf"'J m1 a ono ... 
time mea~urc till th_e end_ of FY 2021-22 or fr.rrther orders, whichever is 
carZW:r. 

3. lt mny be nppt•rciatcd that at present MP.LADS has bocn made non-operational 
and budgetary outlriy Cor FV 2020-21 and 202M?2 hn& ah-eady been plnce'd at the 
disposal of M/o f'innnC'e (or mnMging the adverse: economic nnd health impacts of 
COVID-19 pandemic. TheJ'efore, the recommendations from Hon1ble Members for 

.· 

> 
! 
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:· . . 

purchase of testing, screening and other f;ictlities in connection wilh COVU)-19 n1ay be 
'proceeded from the funds available Jn the savings account of Nodal District Authority 
for the rcopectivc constituency I Member of Parliament and only after due assessment 
and honoring o( existing comu,utted liabilities by lhc District Aulhoritic$. 

I. , 

!_ 

4. This issues with the approval of the Compet<mt Authority. · 12:(/.,.n'llJ 
-a. ~~~~ . \ 

To 

J. 'fhe Nod~ll Secretniies of States/UTs 

../i:(/· _,y..-,~ J>-0;.. 

(RAJ KIUSHAN B'HORIA) 
Diteetor (MPLADS) 

2. The Commissioners of Corporations of Delhi/ {{olkata/ Chennnl 
3. All District Collectors/ D"1t~ct Mngistrates/ Depu~ Commlssio1tars 

' Copy fol' kind info.rwntion t~H 

l . PS to Hou'ble Deputy Chairman, Rajya Sabha 
2. PS to Hon'ble Speaker, l..ok Sablm 
3. PS to Ilon'ble MoS(t/C), St.lt.istics & Pl 
4. All Hcm'ble M~mlms of Parliament (llajya Sa!Jbn/ I.ok Sabha) 
s. PPS to Cabinet Secretary 
1;, Secretary/DlrectClr ~ernl CC & A)/ Additional Secreuny/Additionnl Secretnry & 

FA/ DOG (Admtn) I Director CMPl.ADS) I OS (MPLJillS) 
7. Additional Diri:ictor, Committee on MPLADS Branch, Lok S~bha Secretariat 
8. Dh'eetor, Connuittee on M'Pl..ADS Bmnch, Rajya Sabha Secretariat 
g, All co nee med Officers/Oflicitils in M.PIADS Dh isio.n, M/o Statistics & Pi 
10. NIC-MOSPI w!Lh the request to uplood op tht? MPLADS po.rlal 

• 

HO_ •._; 



• 
Government of Indla 

Mini:stt-y of Statistics and Programme Implementation 
MPLADS Division 

****** 

CORRIGENDUM 

•t • 

East Bloc.k-6, Level-6, 
R.K. Puram, New Delhi-110066 

Dated: 13 May, 2021 

Subject: Extension -of one-time wspensation wtder MPLADS for pw·cl:inse of 
testing, sc1•eening and otber facilities and setting-up of independent oxygen 
manufacturing plants in Govt. Hospitnls/Dispensaries ns a one-time measure i"(l 
con11cetion with COVID-19-1•eg. 

Circular No. E-4/2020-MPLADS(Pt): In partial modification of this 
Minisb:y's circular of even no. dated 30.04.2021, the date·mentioned in opening para 
of the circular mentioned as 2 4 .03.2021 shall be read as 24~03.2020 . 

·-

To 
1. The Nodal Secretaries of States/UTs 

(Raj KrisJ1an Bltoria) 
Directo1· (MP LADS) 

2. The Commissioners of Corporations of Delhi/ Kolkata/ Chennai 

3. All District Collectors/ District Magistrates/ Deputy Commissioners . 

· Copy for kind information to: 

1. PS to Hon'ble Deputy Chairman, Rajya Sabha. 
2. PS to Hon'ble Speaker, Lok Sabha 
3. PS.to Hon'ble MoS(I/C). Statistics & PI 
4. All Hon'ble Members of Parliament (Rajya Sabha/ .Lok Sabha) 
s. PPS to Cabinet Secretary 
6. Secreta1y/Dh'ector General (C &A)/ Additional Secretazy/Additional 

Secretmy & FA/ DDG (Admin) / Director (MPLADS) / DS (MPLADSJ 
7. Additional Director, Committee on MPLADS Branch, Lok Sabha Secretniiat 
8. Director, Committee on MPLADS Branch, Rajya Sabha Secretariat 
9. All concerned Officers/Officials in MPLADS Division, M/o Statistics & PI 
10. NlC-MOSPl with the request to upload on the MPLADS portal 



..:. 

-

Member of Parliament Local Ar~a Development s·c~eme 

F.No.C-66/2011-MPLADS-Vol.IU 

To 

(I) The Commissi.oners, 

\ 

·mur~ 

~ ~ Cf'Tlfill'T "i:filll~ ~ 
~ ~ im, ~ ~ -110001 

GOVERNMENT OF !NOIA 
. MIN1$Tf)VCF STArtSTICS ~ Pr10QRAMME IMPLEMENTATION 

SAFtOAR f"ATELBHAVAN, NEW OELHl·110001 
F)\X: 011·23364197 

E·rn!lil: mplads6nicln 

. 05.06.2015 . Dated ....................... ·-··-·······---

..... 

Corporntlo11s df K0lkatal Chenn!li.-/ OeU1i. . 
(2) All District Collectors/District Magistn1tes/ Deputy Cnmmissinners 

Sir/Madam. 

Io :'iUp~rsession of the t:!u.rli~r rnn.trm:tions ctmtAitio<l b1 lli~ Guidel.in~s . on 
.M.PLADS, il has been dccickd ·10 amend para 3.25 in the Guidt:lines as belo\v: 

.Pnra 3.25; Ambulmtces/Hearse Vnns ore a.llowed . to be purch~scd ~y the 
District Aulhority/District Chjef Mee.Hen! Omcer on the recommendation <lf 
a l\.1ember of i>nrliame11t. 

2. It has also been decided to amend para 10 in Aimexure TI - A of th~ 
Guidclin~s on tvfPLADS as below~ 

Pm·~ t 0: Ambnlrmcosflfo~trse Vans (prJrn 3.25): 

(a) Ambnlanccs are already allmvcd lo be purchased by the District 
Authorllies/Dislrict Chief !vle<lical Officer of the District on th~ 
re.commendation of n Member of Parliament. 

~ 
(b) The Ambubnccs I Hearse Vans will be purchased on the 
recommendation of lhe l\.1ember of Pa.rHament and afler examination by a 
three - membered Committee· consisting of District MagistJ·nte/District 
CoJlector (~S Cl'mitmml and ·District ' Chief Medkal Qffjccr & one 
rcpresentotivc c.)f District Mtigistrntc: I 6istrict Collector as Members. 

{c) 'I he ownership of 1-he Ambulance I Hearse Vans purchased will rest 
.. with the District Authority I District Chief MedicaJ Officer and will be under 

the ge!leral supervision of the DistricL c;hjefMedicat Officer. 



'. 

{d) User c;.lrnrges will be ·fixed by the District Authority 
(on d1e recommendat~on of qn appi:5JI.~rintcly formed Co1mnitt-ee) who \\1oukl 
be. responsible ~o .ensure that the.:·chargcs so fixed· are reasonable and 
affordable.·for the conunon mru1. , 

(9) The Disfrict Colle1;~tor I District ~fogistrate vd 11 monitor the services 
provide,d by these Ambulances I Hearse Van$, to ensur(~ in~ximum benefit to 
the public, 

(t) · Ea~h Ambulan~ I Ile~rse Van so purchased will hav(~ ~old markings 
on · both s1det>, . slaX~g; ~~Ambulan.ct~ I flearse Van, pu..r~hased v-.rith 
Government of Im.ii~ MP'LADS fuhds. contt'lbuted ~y ......... , ...... MP." 

·. {g) The Distl'ict A11tl}.o;rlty wU1':1'-~~-.\lP .·Pqbfo~ ·i1:qtices a;t promin~m plnces 
ill the Oov~nuucnt i-fospitals, MA:n1l~~ial / .P~n4hayeit ·Ofil~c~ etc .• toge.ther 
With the cn~itact nurnh@rs~ abou;t tb.~~:·m:ovis.io~ ~f)\r,nbulanc.~./ H~rse Van 
by the :Me1riber ·of'Par1iru:ne.nt uom his I her M(>LADS fm'.ld~ to enable tbe . 
public to «v~n ~he servk:cs of.the Ambulo.ri<:e i H~mrsc Van tU1~1).o . lodge 
complaints in rhe cases of misuse or non-use so as to cuab1e the Di!:itrict 
Autliority· to tnkc n~.ass~H)' .ttction ~Uler proper enquiry into thos~ 
co111plrunts. 

Yours 

\Tap·a~ ~l1tra} 
Director (Ml~LADS) 

l . All Hon~ble Members of P.atl:iail;\ent (Lok $,al1b?f~~ajya Sabha) 
2 . . The Sectetades, Nod~~l Departments d$aling \l\1i th lVIPLADS 

(AU Stutes/UTs) . 
3. RajyR Sabha ·Committee on MPLADS,'I{ajya Sabho Sectt., New Delhi 
4. Lok Sabhn Committee on.JViPl..ADS~ Lok Sabha Scctt., New Delhi 

. 5. To all .concerned i1iMPLAD.$ I)Jvisi6n · 
· 6. NIC for uploading on the MPLAD·s website 

• 
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File No. C-38/2015-MPLADS 
Government of India 
Ministry of Statis~cs 
MPLADS Division 

jj< ........... 

OFFICE MEMOR.ANDUM 

Remindf!JV 

East Block-6, Level-5, · 
R Klb!rn, New DeUtl-110066 

Dated: 23.04.2021 

Subject: Settlement and do.sure of savings bank accounts o.r fonner .Members of 
Parliament aft.er elapsing of stipulated time-period of 21 months.,reg. 

Kind reference -i~ iuvited to lhis Ministry's O.M. of even number dated 14th May, 2020 

and subsequent reminders dated 16.07.2020, 31.08.2020 and 01.01.2021 on the abov~ cited 
subject (copy atta.Ched) where it was requested to expedite the closure of accounts and send 
. closu1e reporl lo this Mtntstry. However, it ha.s be.en observed that many bank ~ccounts are yet 

to be closed ana closure documents along with necessary documents are yet to be received by 
·, 

this Ministry. 

2. The position of savings bank accounts of fonner Members of Parliament has been 

reviewed again and it has been found that so far, closure details of few accounts have been 

received during the last one year . It may also be recalled that.Ministry had also circnlat€"..d a 
list of FAQs (copy enclosed for ready reference)vide its O.M. of even number dated 

16.07.2020, which is meant to serve as a guide for the District Authorities and to facilitate 

closure of accounts for MPLADS. The process of 8ettle~ot and closure of Savings Bank 

accounts is not optimal despire repeat~ di~ectives and telephonic conversations with District · 

Authorities. A number of accounts of former MPs of Lok Sabha as well as the Rajya Sabha 

who left the of'fice on 30.08.2019 or before of your State are yet to ·be closed. Revised 

consolidated lists of such accounts of 14th Lok Sabha' 15th Lok Sabha, 1B11 Lok Sabha and Rajya 

Sabha prepared, showing closed (during August 2020 to 20.04.2021) and yet to be closed 
' ' 

acco~nts. are attached herewith (Annexure..J. ll, DI and IV respectively). 



'JI 
I 

3· It is therefore again requested, in ~e interest of just and fru~tful utilization of 

uncommitted funds for execution of MPLADS works by sitting MPs, to expedite the process 

of closure/settlement of accounts and furnish the details as per enclosed. format to this Ministry 
positively by 31st May, 2021. 

Enclosure: As above. 

To, 

·' 

.· ~~~--~ 
~\10&i-· 

(Tanmr Qamar Mbhammad) 
Joint Secretary (MPLADS) 

js.mplads@mospi.gov .in 
mplads@nic.in 

l .Chief Secretaries of StatesfUTs - (with the request to iss~e suitable . directions to 
the concerned District Authorities to e>tpWite the closure of accounts and forward a 
consolidated outcome report to the. Ministry hy 31 ~I May, 2021 ). 

2. The Nodal Secretaries of States/lJTs 

3. The Commissioners of Corporation of Delhi/Kolkata/Mumbai/Chennni. 

4. All District Collectors/District Magistrates/Deputy Commissioners/District Planning 
Officer/Project Director/Collector & Development Commissioner. 

Copy for kind information tQ: 
1. All ,Hon'ble Member of Parli11ment (Rajyo S.abha[Lok Sabha). 
2. NICMOSPI with the request to upload on the MPLADS portal . 

tl 
.. .. 

• 



C-38/201S'MPLADS 
Golrcmrncof ol lndll 

b1211 tm~i:d11tt 

Ministry of stolistfcs & Pro&l'llmmo lmp!ementoUon 
(MPIAPS Dlv!skln) 

OFFlCE MEMORANDUM 

£utBlock-6, LeWl-G&7 
R. K. Puram, 'New-Oelhl-110066, 
. ·. Onlcd: 14•• Mav; 2020 

. .;·' 

subject: Settlement ~nd closure al S1ulni,1 Bink· Mco~·nu: at 'rormer Mom~lir~ ol 
Parliament aftet elapsing af stipulated tlme.pe'rlod 0121 months, reg1nlln9. 

. . '. I. . " . 
Tho 11nder•igned Is directed to t1y thdt tho M9mbcrs .af' Parllamet1t '.lo~ul Aru 

Ucvclopmnnt ~heme IM~LJioi.) envlsna~s .th~ ~etlicn\~nt ·and dciwre of ·~avtn~' a~nk 
oCCQuntl or former Members. or Parliament who hove d'emltu d otna! 11\er el•JU~· oh he 

. ftlpul;itctl time period cir '21 months. lt 1$ t>ollc.d that' 11lch' occou1111, h·~vlnli •n 'ove,.ed 
1urepte balanco of Rs 1723 · crore; are still 1~1Ve· 1nd ntmaltt lo be ltltltd, closed and 
unsptnt balance tronsferredto the cuttetJI lnwmbtntln accordanct wilh modified Para 4.7 
and P•ra U ond ~xlstlng Para ~ bn6 4-10 of the MJ>IADS GuYdtlln~s.. 

1. In pirctcul••, 11. "- seclt tlilit a I"'!" numLt1 ul alCOWtlt uvcut!ll I.rt Hudal 011\1'1U 
Authority belonalng to the MPs of 141\ lS1~ ind 16°' (for those MPs who demitted orr~ 
boforw dlnotution or 16!° LS due to daath, r1!11an•tlon o\rJ lok S<abha and former M•mbcrs 

·or R•N~ S.bha who demitted office en or betore l0,06.20111 1111 not yd clo:srd IM!n a~ 
lurui'ellon or 21 Months. Con~ollda1t!d llflS o( 5Uch auounu (comp.Jed by thlt tl.lnlstty on 
tho buts or reports recellfcdTrom the lietdl of former MPs of Lot Sib~ u wen •s lhe ltllll" 
S<abha pendlna c;Josure41'e itAnnens I t4 l1f. The detaUuro 'a!soava1able on the MPl.Al>S 
port•I. 

3. tt Is also reiterated that purnant ID the decision of the·linlon ci~ltlot d~clslon notto 
apeme t~e MPlAD Sdlerne for FY 2020'21 and 2021·22, the bUdg~lDr'{ g(aljt ror FY 2020· 
Z1 In mP<tcl of tbt MPIADS Im alrettlv btOC\ placed at 1h1 dbpos1I cir Mlntwv of Finan~ 
ror monnalna the ec0nomk ~nd hnllh lmp~cts of COVID·1'9 outbreak. Ai .i11dl no riosh 
l'l!loaic ol MPLADS runds ls~nvlsaged ·tlurlng the rcext ty.ib flnandel veo11 lnclljdlrl1 ~11endlna 
lnstolm~nt.s unreleased of an 31.03.2020 has alrudy been Issued end lion' bl~ MPs .h~ve 
h~Pn rN1ll~~led to reprtorillte 1heir reaimrilended wo'r!C baJed on the av1n,l\1; · un1nent 
lu~ds. . , 

4, Thll n\3V ~e a~rdcd pRloiln'v as "1vor111 Hon'bln' Merllhot of P•rtiDm~~t h•vo bP.en 
i11pruad1k11r this Mlnl•ttV 'ror rotdJe or inmlr.nents whleh were due 1.0 oii lll''.'Ma'r,ch 2020 
10 .eomploto the rccam!J'4hd'd wor~ ·~11!1 ,(ulftl 1holr ',comrnlttad llabllltfos. ·kon'tttn 
Me,,,bors havo been $Cporatelv roquilslod 'to'-~o.prlarlllst. thdl~ rc;<0mmond~d works Md 
have theri1 completed from the to!ol overall un~t tun'ds aviiJl1bl• at the .district level, 

'. JI' ' ,, 

,. 

! 
I 

) 
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.. · 

. , 
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·. 
S. In View of tllo •boye, It II requested lhat ~re ol et.caunts of former MP' and 
tmislcr/ re-dhtrlbutlon tfle uncommitted b.lance to th• sucre$sor •htlng MP$ may be 
expedited D11d closure reporuent lo this Mlnllll'Y by 15"' Jun'! 2020. , · · !· 

!. • • • .• 

Enclosure: As above. ~ ~w 

To, 

l. the Nodiil SIC!etarles qf StalVf/UTs 

(Tanweer Qamor Mohammad) 
Joint Se.crctny (MPl.AOS) 
.h.mpl1ds•m0>pl.p.ln 

. I 
(wllh 1hc request to'b<lue tuli.~o lllrc.llu111 
to · the concerned .. O~trlct AUthorl)I~ 111 
opcdlte thll dosur~ of a.ccounts and forward 
a consolldatod oi.11~01ne ruport lo tho 
Mlnts1iy by 15"' June, 2010. 

a. Th• Cotnmluloners of Corpci,.tlon qt Otlhl/ltollcata/MumboVChennol 
4. All District Qillectors/Ol5trict Mag1'trillt1/Deputy CommJssf~n~rs ·, 

Copy for kind lnlotmnllO.. to1 

1. All Hon'blc Member of Pa•i.ment (RaJv• Sabha/ Lok Sabha) · 
2. PS to Hon'lllt Deputy Chairman, R1Jvo S•bha 
3. PS to l'lon'bla Speaker, lok Sabh• 
4. PS to Hon'blt Mo5(1/C), S\atll!Ja & Pl 
s. PPS to c.ablntt Scc.rctary 
!). 51!cr11t~ry/Cll111c:tor General (C & AJ{Acldltlon~I Secretary lPIJ/lllld1tlQM~I Secrnttry & 

fA/OOG V.dmln)/ Director (MPV.OSI/OS (MP.I.ADS) 
1. Add1ttona1 D!ret\Or, Committee on MPUIOS 8ranch, t.ok Sabha Sila'etwt 
11. Dl~tor. committee on MP LADS Bon<.11, Rl)ya SJbht s~crebslJt 
9, All a>nl;ll1'11cd OfficC'f'$/Offl~lpl$ In MPlAOS Otulslon, M/9 Slatlsl1C$ & Pl 
10. Nl~OSPI with the reque$t lo upload on the Ml'lAOS port.al 

fncl~tu:~ 
{Mnrwl'M I to IV) 

l 

. . 

... 

• 
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File No. C-38/2015-MPLADS 
Go\·ernmant or India 
Ministry of SIA~cs 
M Pl.ADS Dinsion ..... 

ill:l!lCT~ 

East Block-6. Level-5, 
R I< Purnm, New 'Delhi-11006<> 

Dated: 16.07.2020 

Subject: . Settlement and closut•e of snving11 honk accounts of former 
Members of .Parliament nfter elapsing of stip11lnted time-period of 21 
months-reg. 

Klncl reference ill hwitcd to this Ministry's O.M. of evun number dnted 141h Moy, 
.2020 on the obove cited subject (copy attncbed} wli.ete it wns requested to e.xpe<lite the 
olni:11rC1 nr ncrount11 nnd ocpd cl0!11lf'~ report to thii. Miniatry by 15tb June, 2020. 
However, it h11S been obsen-ed that there rue many bank nccouuts }Cl tu be clo.~ed nnd 
closure dC>CUments nlong "1th necessary doniTl)Cilti; are yet to be received by this 
Ministry. 

!?. TI1c position of 1111vings.bank nccounts of former Membe1"1; ofJ>nrll:iment has been 
reviewed :ignin and It has been found that so far closure dctn!ls of nµproxilnatoly 50 
3('('0unts t1mountlng to Rs. 50 crorcs only hnva bae11 l'(~oeive<l during the intarvr.ning 
period. Thri process tlf st?tUement and closuJ'e of Savings !lank accounts is. not optimal 
dC.'lplte repeated diniclives or U1is Ministry.>. number of accounts of former MPs of Lok 
Sabha es well as the Rt\iya Sabha wbo left the of'fire ot\ 30.09.2018 or before ur yow· 
Stab! nrc yet to be c:lci!ed. R~ised consolidated lists of such nccounts Qf 141h Uik Snbha· 
1,stb Lok Snbha, 1611• Lok Subhu aud Jlnj)·n Snbhn yirepnred ln consultation with NJC-
MOSPI, showl11g clo.~cd and yet 10 be olosc:d uccounts, nre altncbed herewith (Annoxure-
1, ll, Ill a11d TVrospectivclr11. 

3- Tho unspcmt bnlunoo to U1e tune of nbout lb 1693.24 Crore (acme n~v ae0¢tints 
ofter 01t1r11ing of stipulnled linic-pcriod of 21 months Ju\\'o nlso been nddcd) ln tbe 
accounts of RM·Ml's is sc!en lying/idling, the renson for which could pure.I}' be attributed 
to slow p<1ce of utilization of funds. Majority of these nceounts do not need nny 
additional Infusion of MPLADS funds nnd arc ripe for transfer to the successor MPs in 
accordance with n1odi0od l'111'Q •1-7. Para 4.8, Pnt·a 4.9 nnt1 4.10 or I.he .MPL.ADS 
<.::uidclinr.s, for helter nnd fruitful utilrzntiim uf MP LADS l'undS'. :rhis could go n 11.11111 wny 
in n<ltlrcssing the Issue of paucity of funds being faced Jn executing development 
projects/works duti to CO~ D-19 p1t11detnic. 

4. While folloi\1ng up the mntt~ir, it was foUJJd that mnny District Autliorities nro 
fnclng doubts and hnve raised queries in tl1e tnlltter of clqsure of bank a~nnts in 
respect ofMPLAD Scheme. Ba.~d on the c.xpt1rle11ce !ilulred by Dlstrlct Authorities wlth 

'· 



.. 

the Officials of the Ministry,. FAQs J:iave been colllpiled lO serve ns a gnide for the 
District Anthorities and to fucllltate closure of nccount.s for MPLADS and the $lime is 
plnocd at /\ruleirut-c-V. I 

5. lt is ngaln roquesred to expedite the '{lroc.ess of closure or accounts and fomisb 
the detnlls ns per Mclo.c;e.d format to this Minl6tzy posltil•ely by 1511i August, 2020. . . 

Enclosure: ,15 above-

'l'o, 

~---=-----ti.01-· ~µ, 
('l'nu vC'h Q" uu1r 'l\fob11nmlo1n 

11olnt Secretaxy (Ml'.LAD:>> 
j.s.mpJnds@mosp1.gov.1 u 

L The Nodal Secretaries of Slatas({Tl's (with the request to issue aultoble 
dlreclions to the concerned District Authorities to expcdito the closure of accounts and 
fo~'ll'lllrJ t!Olllcoliil:ll11d uuU~tll\lt mporl l<t lho Miriich:V li,1' 1~11~1\Ul(\l~I. ~020.) 

2 . nic Commissionora ofCOft>OnlliOll of Delhl/KolkJlra/Mumbai/Chcunai. 

3.All District Collectors/District Magistrates/Deputy Commissioners/District Planning 
Officer/Project Dil'eclor/~1lt~'lor & .IJHV.Commissipner. 

Copy for kind inforllllltiOn to: 
1. All Hon'b1c Member o{ l'nrllamc.nl (Nnjyu Snbho/Lok Snbho). 
2. NlC-MOSPl 11ith tho request to uplond on the MP I.ADS porU1l. 

,. 
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•. To, ,.. .. ·.., .. ., 
. . .. . . ' ' '. .... ~ . 

· ~. Chi\?! Secretaries ofStates/UTs-{1,itlHhe r~uest to Issue. sultnbl'e dircd:ions '.' .. ,,. ~ 1 :to the concemed .Di~tricl. Aulhqcities to e.~-pcd,ltc .th6'. clo.sure qf 11~cou11ts Im~ , (::'!,>!· .• : • 
fo1watd arco~olkl4t~d ,bUWllnil tc~n .. tQ tl~e ~~loialry"b):• 3(1,lh ,·,Scp~~pcf,. >·'!,. ,, , •,: ' . .. , 

II,• 2020)," :·~ ~·,".,fl -.~~: ., ' .~~; 1'~ ;.·.:~. O t ··~ ,\, ·~·~, \ ~ 1 ,'•1,\~!, • , 0

1 ', ~i·' · ;,1 ",-,'j>:\; ': ,:t<~: .. ~ 
:. :·· .. •.' ';.'.·"~ - ~1_,i:· 't:'L~..)· \1':;~. : ..... ··:... :· .i\ ~ .. 1 ~.i.:·: ... ,.::,.r.,· .· . .... ·./·::· . ! ....... : l~~~ 

··' 2. TMNodnLSectetnrlcsof&ln~~fVfs ;, ·: ~) ,i'I',. ·: ~~ .'. .. ·{ t '··'{-.•:.' ., .. hl 
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• Receipt No : 272300/2021/NAD 28 
Fiie No. C-38/2015-MPLADS (Computer No. 9039) 

File No. C-38/2015-MPLA.DS 
Government or India 

Ministry of Statistics 
MPLADS OIVlslon •*•*·· 

.. . . 
MOST IMMEDIATE 

East Block-6, Level·6, 
R. K. Purain, New Delhl-110066 

Dated: 01.01.2021 

Subject:- Settlement and closure of savings bank accounts of former Members 
of Parliament -regarding. 

Kindly refer to the exercise .done by this Ministry with regard to the collection of 
data relating to the MPLADs Fund lr:i the month of November 2020. Based on the dat9 
collected through let~ers/emalls/Goog le llnl<s/Telephonesi whatsap~ etc., the . MPLAOS 
Division has complied t11e func,l pos1tJon ot MPs or Lok Sabha and RajyaSabha'(both sitting 
and ex) State·wisa rind nodlll dlstrlct-wrf4e. Tho. complied data with respect to your !rtatc 
and nodal distric~ Is enclosed herewith. · 

2. It Is ·requested to review the· data (copy enclosed) 
and make suggestions, If any, to ease the problem of commltterl llahlllty In your 

State/Nodal Districts. 

3. Tt iii further rnquo!it('ld that the unspent balonc:e evollllbl~ In the 41r.c:ount5 ()f Nodltl 
Districts belonging tQ EX-MPs of Lok Sabha and Rajya Sabha may be 
transferred/redistributed in accor-dance with para 4.7-,4.8,4•9 and 4.10 of MPLADs 
Guidelines. 

4. The data related to the_ uncommitted balance with re<;Jards to some nodel dlstrfct.'l,.. 
if not provided yet, may be made available fo the Mlnlstr)' at the earliest. 

5. A report may be sent to this office by-.7111 January, 2021. 

6~ This Issues with the approval of the Competent i\uthorlty. · 

Endosure: As above. 

J .. ~~ 
( Sudha Me.en~ } 

Under Seqretary TO Government of Irndi? 

To 
DlstrJcl Collectors/District Magistrates/Deputy Commlssloners/Dlstrlct Plannlng 
Offlcer/Project Director/COiiector & DEV. Commissioner. 

Copy to:-

1, The Cl,lef Secretary of State/UT - (wlth kind request to issue suitable directions ·to 
the concerned District Authortti~ to expedite the closure of accounts and forward a 
consolidated outcome report to this Ministry.). 

2. The Nodal Secretaries -of' State/UT. 

, .. 

Generated from eOffice bv SAVITRI RAMANI. SSO. MOSPI on 22104/21 12:06 PM 
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MINUTES OF SEVENTH SITTING OF THE COMMITTEE ON ESTIMATES (2020-21 ) 

The Committee sat on Thursday, the 19th November, 2020 from 1130 hrs. to 1300 hrs in 

Committee Room 'D', Parliament House Annexe, New Delhi. 

PRESENT ' ; . 

Shrl Girish Bhalchandra Bapat - Chairperson 

' " MEMBERS 

2 Shri Kunwar Danish Ali 

3 . Sl1ri Sudharshan Bhagat 

4 snri'P.P. Chaudhary 

5 Shri Nanci Kumar Singh Chauhan 

6 Tl1iru Dayanidhi Maran 

7 Shri K. Muraleedharan 

B Col. Rajyavardhan Singh Rathore 

9 Shri Vinayak Bhaurao Raut 

10 Shri Magunta Srinivasulu Reddy 

11 Shri Rajiv Pratap Rudy 

12 Shrl Francisco Cosme Sardinha 

·13 Shri Pinaki Misra 

14 Shri Kesineni Srinivas 

·15 Shri Ajay Bhatt 

16 Shri Parvesh Sahib Singh 

·79 

' ' 

. . 



1. 

2. 

1. 

2. 

3. 

4. 

: .... 

.. . 

SECRETARIAT 

Srnt. B. Visala 

Shri R.S. Negi 

WITNESSES 

Dr. K. Shivaji 

Ms. Mamta Saxena 

Ms. T. Rajeswari 

Sllri T.Q. Mohammad 

Director 

Deputy Secretary 

Secretary, M/o Statistics & Programme 
lmplementa ti on 

Director-General (C&A), Mio Statistics & 
Programme lmplerp.entation 

Additional Secretary(PI), Mio Statistics & 
Programme Implementation 

Joint Secretary(MPLADS), Mio Statistics & 
Programme lrnpl~mentation 

2. At the outset, the Chairperson welcomed the Members to the Sitting of the Committee and 

briefed them aboL.t the agenda of the Sitting viz. an evidence of the representatives of the Ministry of 

Statistics and Programme Implementation (MoSPI) in connection with th'e examination of .the subject 

'Review of Funds Allocation and Utilisation under MPLAD Fund Scheme'. After a brief discussion, the 

representatives of MoSPI were called in to depose before the Committee. 

3. The Chairperson welcomed the representatives of MoSPl and ~sl<ed them to introduce ..... 
themselves to the Committeo and drew their attention to Direction 5~(1) of the Directions by the 

Speal<er, Lok Sabha regarding confidentiality of the proceedings of the Committee. The Members of 

the Committee requested the Chairperson that instead of the Ministry making a presentation. they 

might be allowed to examine the representatives of the Ministry as they .had. already gone t11roug11 the 

background material and Power Point presentation. The Chairperson acceded to the request of the 

Members. 

4. Thereafter, the Members raised several Cjuerles on the issues re lated to the subject which 

inter-alia included release of sllspended MPLAD Funds for the financial years 2020-21 .and 2021-22 

· in the financial year 2023-24; release qf pending in.stalments of sanctioned MPLAD funds of previous 
I 

years; mode of making payments to the contractors f~r the already completed projects or projects 

'. 



near completion; indicating the name of MP on the name plate of the project from whose fund the 

project was completed; non-utilization of funds'. transparency in the MP LAD Scheme: Geotagging of 

MPLAD projects; utilisation of MPl..AD funds for Government aided schools/crematoriums and burial 

grounds; implementing age'ricy for approved projects; lack of coordination between District Nodal . ·. 
Officers and Officers of Central Government MPLAD Office; whether .funds could be utilised for 

religious places like Temples, Churches, Masjlds etc.; monitoring mechanism for timely completion of 

projects , provision of separate office for MP at District Collector's office with computer. furniture and 

assistant, Centage surcharge .. charged by PSU agencies, etc .. 

5. The queries of the Members were duly responded to by the representatives of the Ministry. 

The Chairperson then thanked the witnesses for giving useful information and asked them to furnish 

written replies to the points which could not be responded to during the Sitting. 

G The verbatim proceedings of the sitting of the Committee has been kept.on record. 

•, 

The Committee then adjourned. 

•" "' 
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•'. 

...... 
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.. 
MINUTES OF ELEVENTH SITTING OF THE COMMITTEE ON ESTIMATES (2020-21) 

The Committee sat on Tues~lay, the 5th January, 2021 from 1130 hrs. to 1340 hrs. in 

Committee Room No. '2', First Floor, Block-A, Parliament House Annexe Extension Building, New 

Delhi. 

PRESENT 
. .. ... 
Shri Girish Bhalchandra Bapat - Chairperson· 

MEMBERS 

2. Shti Kunwar Danish Ali 

3 Shri"~alyan Banerjee 

4 Shri P.P. Chaudhary 

5 Shri Nand Kumar Singh Chauhan 

6 Shri Dharmendra Kumar Kashyap 

7 Shri K. Muraleedharan 

8 Dr. K.C. Patel 

9 Col. Rajyavardhan Singh Rathore 

10 Shri Kesinenl Srinivas 

11 Shri Parvesh Sahib Singh 

. . . 

' I 



1. 

2. 

'l. 

2. 

3. 

...... 

SECRETARIAT 

Smt. 8. Visala -

Smt. A. Jyothirmayi 

WlTNESSES 

Dr. K. Shivaji 

Ms. Mamta Saxena 

Shri T.Q. Mohammad 

Director 

Additional Director 

' .. .. 
Secretary, Mio Statistics & Programme 
Implementation 

Director-General (C&A), Mio Statistics & 
Programme lmplerr,i~ntation 

Joint Secretary (MPLADS), M/o Statistics & 
Programme Implementation 

2. At the outset, the Chairperson welcomed the Members to the S·ittlng of the Committee and 

briefed them about the agenda of the Sitting viz. further evidence of the representatives of the 

Ministry of Statistics and Programme Implementation (MoSPl) in connection with the examination of 

the subject 'Review of Funds Allocation and Utilisation under MPLAO Fund Scheme'. After a brief 

discussion, the representatives of MoSPl were called in to depose before·the Committee. 

3. The Chairperson welcomed the representatives of MoSPI and asked them to introduce 

themselves to the Committee and drew their attention to Direction 55(1) of the Directions by the 

Speaker. Lok Sabha regarding confidentiality of the proceedings of the ~~mmittee. 

I\.. Thereafter. the Members raiseq several queries on the issues related to the subject which 

inter-alla included release of pending installments of MPLAO Funds for the financial year 2019-20 and 

previous years; suggestion to increase MPLAD Ftind; amendment to existing guidelines; latest status 

of allocation of remaining amount for the year 2019-20: utilization of MPLAD fund for COVlD-19 

treatment; cut-off date for release of funds for the year 2019-20; discrimination in releasing MPLAD 

Fund; logic/intent/object behind getting Utilisation Certificate; Pros and Cons for dispensing Utilisation 

Certificates; timely release of the fund every year; delay in completion of s~nctionedlapproved 
. ·. 

projects due to non-release of fllnds; review meetings i~ respect of MPLAD works/projects; distinction 

between utilization by an .MP _and utilization af site; efficient utilization of MP LAD Fund; provision for a 



l o 

.. •. 

separate- office/facilitation centre for MP at Districf Collector's office with computer, furniture, 

assistant/typist/data entry oJ?,erator and mode of remuneration to such assistanl/typistldata entry 

operator; 2% Administrative Charges; CAG Report on MPLAD Fund Scheme; Fund for DISI IA 

Committee meetings; scholarship to OBC students; a real time dashboard reflecting the status of 

MPLAD projects/works: release of 5lh Year MPLAD Fund in advance i~ 4th Year; effective/proper 

implementation of MPLAD Fund Scheme, etc. 

5. The queries of the Members were duly responded to by the representatives of the Ministry. 

The Chairperson informed that this was the last sitting on this subject and then thanked the witnesses 

for giving L1seful information and asked them to furnish written replies to the points which could not be 
' .. 

·esponded to during the Sitting. 

6 The verbatim proceedings of the sitting of the Committee has been kept on record. 

The Committee then adjourned . 

. ,' ' 
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MINUTES OF THE NINTH SITTING OF THE COMMITTEE ON ESTIMATES (2021-2022) 

The Committee sat on Thursday, the 31•1 March, 2022 from 1600 hrs. to 1650 hrs. in Room 

No. '52-B', First Floor, Parliament House, N~w Delhi. 
I 

PRESENT 

Shri Girish Bhalchandra Bapat - Chairperson 

Members . 

2. Shri Kunwar Dani$h Ali 
3. Shri Sudharshan Bhagat 
4. Shri Nihal Chand Chauhan 
5. Shri Harish Dwivedi 
6. Shri Parvatagouda Chandanagouda Gaddigoudar 
7. Dr. San jay Jaiswal 
8. Shri Dharmendra Kumar Kashyap 
9. Shri Mohanbhai Kalyanji Kundariya 
10. Shri Dayanidhi Maran 
11 . Shr' K. Muraleedharan 
12. Dr. K. C. Patel 
13. Shrl Magunta Srinivasulu Reddy 
14. Shri Dilip Saikia 
15. Shri Jugal Kishore Sharma 
16. Shri Prathap Simha 
17 ~ Shri Keslneni Srinivas 

SECRETARIAT 

1. Shri Muraleedharan. P - Director 

2. Smt. Geeta Parmar Additional Director 

2. At the outset, the Chairperson welcomed the Members to the sitting of the Committee. The 
. . 

Committee took up for consideration the following draft Reports and. adopted the same with some 
additions/modifications as shown in Annexure A and B respectively: 

(i) 

(ii) 

xxx xxx xxx xxx xxx 

Draft Fourteenth Report ot'the Committee on Estimates( 17th Lok Sabha) the subject 
'Review of Funds Allocation and Utilisation under MPLAD Fund Scheme' pertaining 
to the Ministry of Statistics and Programme Implementation. 

3. The Committee then authorised the Chairperso!l to final ize the drcift Reports Qn the basis of 

factual verification received from the concerned Ministry and present the same to Lok Sabha. 
. I 

4. xxx xxx xxx xxx xxx 

The Committee, then, adj efJ urned. 

-· 

•, 
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.. 
ANNEXURE 'B' 

. . 
AMENDMENTS/MODIFICATIONS MADE BY THE COM!VllTT~E IN THE DRAFT 
FOURTEENTH REPORT 

,·. . 

... . ··-·-· .. ·- .... · .. 

Page 
No. 

49 

.. .. 

. .... · ... 

,. ____ ..... -.. . -. . . . 

Para 
No. 

8 

Line 
No. 

For .·· · ·.. -·-.. -

During the course. of During ·the course of examination, 
examination, the the· committee have found that on 
Committee have found various ' occasions,. MPs receive 
that on various occasio'ns! requests from certain 'institutes, 
MPs receive requests which '. are not included in tlie 
from. certain instit1,.1tes, extant guidelines, · for sanction of 
other than presc~ibed in MPLAD fund . for· various 
the extant guidelines, to developmental works. In su9h 
sanction MPLAD fund for cases,' MPs are not in a position 
vario1:1s ·developmental to assist them even · if· the 
works. In case where institu~es/organizations seef11 
certain .institutes are not deservin'g: To cite an instance, the 

. covered in. the MPLADS. Committee are aware of certain 
guidelines: MPs are-·not in- Ambulance providers where the 
a positron t&:·asSist-1h€m-:--ownership of the yehicles are with 
even if the institute seem the Zila Parishads/Corporations 
deserving. The Committee yet their r:naintenance aspects are 
view that it is the prime better 'handled by a Non-profit 
responsibllity of the organisation/NGO. ~ince it ,i.s the 
elected repr-esentatives--to. prim~ - responsibility of the el_ected 
loo~ into various representatives··to look in~o such 
requests/grievances of grievances/practical -difficulties · of 
public/institutes/societies public/institutes/societies, the 
and accordingly Gommittee feei'that the MP.LADS 
·recommend guidelines should be suitably 
projects/works · for iheir am'endsd to enable -. MPs 'to 
welfare and developr:n'ent: .. recommend such projects/works 
The Committee, therefore, or help deserving Non-profit 
recommend· that ·the organizations/NGOs toq under 

· purview . of .. tl'J~ -- .. MP LAD. ·MP LADS Scheme. 
Scheme s_hould · be Overall, the " . Committee 
broadened so as to enable "recommend" that the purview of 
'the MPs to ass.ist .:more- .the· MPl.P.D Scheme shou°ICI be · 
and more . number of broadened s6 a~ to en,able the 
institutes and recommend MPs to assist more and more 
works of developmental humber of institutes/recommend l 

nature thereby ensuring works . of developmental nature 
creation cif durable thereby ensuring . creation of 
comr:nunity assets for the durable community assets · for the 
betterment of education betterment of education 
system/infrastructure in systemlinfra-shucture in . ~he 
the·countcy. . · · country. .. 

·. 
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